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LEGISLATIVE ASSEMBLY. 

M01~dny, 18th February, 19B9. 

The Assembl,Y met in the Assembly Chamb~l' of the Council House '" 
I'~Jfl\'t'Jl of the Clook, ~1r. President in the Chair. 

QUESTIONS AND ANSWERS. 

SAFEUr.~RDTN(l 010' THE INTERESTS OF INlHANS IN KII'IMAYU, ITALIAN 
SOMALILAND. 

553. ·Mr. Gaya Pruad SlDab: (a) Is ita fact that in July, 1925, the 
British Government handed over the territory of· Kismayu to the Italian 
Gowrmnent, and the Indian residents were Rssured that their interests haa 
been duJy sufeguarded? Why was this transfer made? 

(b) Is it E\ fact that on the 1st January, Ifl26, Captain R. Dick vJaa 
appointt,d British Consul fit Kismayu, but towards the end of September, 
1927, the said Consulate was closed for want of funds? 

(c) Are Government aware that there are about 208 British Indian sub. 
jects, most of whom had been domiciled in the territory since the advent of 
the British Governmen, there, and they possess large buildings, stone 
houses, Rnd are engaged in extensive trade? 

(d) Are Government aware that a large number of. the Indian residents 
'Of Kisll1ayu (Somalia Italians) sent s representation dated 8rd July, 1927, 
to His Britannic Ma.jesty's Secretary of State for Foreign Mairs, London, 
pl'ot.esting agRinst the closure of the Consulate 88 detrimental to their 
interest.s? 

(e) Are Government aware tha.t 8 large number of Indian residents of 
KismaJu have also represented their grievances to the Indian AssociatiOn of 
Mombasu, regarding the closure of the Consulate there? 

(f) Will Government kindly explain how the interests of the Indian 
residents in Kismayu are safeguarded; and what steps .have been taken to 
revive the Consulate in that territory? 

Sir Denys Bl'IlY: Thl" fltetH art' generully as stated. Bl'iHlih subjl?l·ts ill 
.lllhalnnd (whi(·It WI\S trnllRf<'rrpd to Italy by HiB Majesty's Government 
,,~ PH1'1 of II gPllerllI settlement· l.wtwf'en Ow two count.ries) a·re always 
lI\)le·. if Hlt',v nerd ul!sjRt'lUlec. to appeal t.o t.he Kenya authorities. The 
('11Il~111:l1(' mlS rlOfwd fiS thf> f'xprndit11T<' involved was not justified by the 
HOll<,llllt of work. I1nd tlwTl' j;.; 110 1.11·f's('nt int.ention of re-opening it; but 
though Captnin Dirk is no longer Consul, his assistance and adviA6 are' 
still f1vniln.ble. 

( P,75 ) A 
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TREATMENT RY 'l'HR ITALIAN AUTHORITIES O}' MOH.oIEDAI.I EBRAHIMJI 

ADAM.J! BOHORA, A MERCHANT OF KISMAY'C', J'rALJAN SOMALU.AND. 

OM. -Mr. Gay. Pruad SlDgh: (a) Are Government a.ware that the 
following cable, dated 16th February, 1928, was sent by the Indian Associa.-
tion of MombRSs& (Kenya Colony), to H. E. the Viceroy, to Pandit Madan 
Mohan Ma]nviyn and to myself: 
"British subject. Mohamedali Ebrahimji AdllJllji Dollora, mel'chant of 50. year'" 

standing in Kismayu. R place handed oVllr by the Britieh f'..o,,·ernment. to Italy in 1926, 
bad 011 the 15th January hwt, occasion to viait Collectorltte on bUline,,!, and paum, 
Government Houee, distance 50 yarde, not seeing Governol' 01' Secretary in gal'den did' 
DOt. -.lute. Oovernor observiJtg thill, Bt'nt 8ecr&tary take name, who complied orden, 
and dismiHed Mohamt'dali. Next day Commissioner sent fol' Mohamedali, asked why 
he luw nol IIIl t.~ the Oovprnor. Mohamf>dali l'Ilplied hI' neither had eeen 
nor IlQticed Qovernor, Rnd that. had he Mell t.he Governor, hI' certainly would have 
IAluted him in desired Roman style, 1\8 salute would not IUl\'e cost him anything. 
Governor returned headquarter8, and h ~ ordt'fs directing deportation of Mohuledali 
.... ere verbally communicated t.o deportee who accordingly left the Colony on 19th instant 
&Ild arrived here. He hall II. lal'ge family and considl'rab18 property in Killmayu. 
R ~r ttabl  Britiah Collsulate closed in September last for want of funds. The ex· 
Bfltish Consul certifies character Mobamedali I'xemplary, and fa.cUJ atated by him true. 
Same day for similar imal(tinllry offences Ali, .Motor Lorry Driver impri80lIed onl' month. 
Tahirali, passengcl', imprisoned 10 days. Abduali owtler fined Lir88 1,000. U8e LOrrT 
etopped one month. Indiana; in Kiamayu terl'ifif'd. (J()vernor Kenya given full parti. 
culars" ! 

(b) Are Government nwnre that the said Mohamedali Ebrabimji sub-
mitted a petition to H. E: Sir Edward Grigg in February, 1928, whioh W8I 
supported by bis affidavit, dated Mombassa, 20th February, 19'J8? 

(0) Are Government aware that Captain R. Dick, the late Britith Oouul 
of KismaYIl, Somalia Itali81l8 , also substantially supportod the wcident'in 
hit letter to the Honourable Colonial Secretary, Nairobi, Kenya. Colouy? 

(d) Have Government made any enquiry, or do they propose to make ODe 
and place the facts before the House? 

Sir Dell,. Bray: Yes, Sir, and on receipt of th~ telegram the Govem· 
ment of India addressed His Majest;y's Govemment, as a result of whose 
representations the eXfJulsion order against Mohamedali Ebrnhinlji Adamji 
1.lls heen revoked. 

INIHAN 1 ~ ' RT TH.,ADR TO MAl·RITIUS. 

665. ·Kr. Gh&D8hyam DIs Btrl.: 1. Are Government aware: 

(4) that the population of the colony of Mauritius is mostly Indian 
and is almost entirely dependent for its food·stuB supplies 
on India and Burma.? 

(b) that in 1927·28 India's exports to Mauritius were valued at Re. 190 
lakhs while her imports were valued at Rs. 57 thousand? 

(c) tha.t'" cun-ency of Mauritius consists of Government of Mauri-
tius notes BOd silver rupees coined in India? 

(d) that there is at present u.n embargo on t.he exporl of silver ooin 
from the Colony and ~  Government provides no facilities for 
exchange, though it has done so on occa.sions? 

(6) that the Banks in India are generally reluctant to buy bill" on 
Mauritius in the absence of faoilities for getting their funcH 
bank! 



R77 

(f) that tbeSugar Syndicate of Mauritius form the biggest exporters 
in the Colony and it is almost impossible for any merchant 
there, ,to import lilly commodity from anywhere uIl,les8 the 
Syndicate is prepared to arrange for him credits in the 
country from which t,he imports are to be made? 

(g) that thoftc ellgaged in the Indi8.ll export trade to Mamitius havp, 
us a rClHllt of All this, to expcrience oonsiderllble c1ifficlIlty in 
arr8.llging finance? 

2. If the answers Bre in the affirmative, are Government prepared to 
conside.r the desirability of taking such action as may be necessary for 
the relIef ('f the Indian memhlUlts? 

'!'he Honourable Sir George Schulter: Part I.-From the part.iculnrs 
which they have been able to collect, for the purpose of replying to the 
Honournbl(! Member'", question, the G6ven:iment of India have reason to 
beliE.'ve t,hnt the fact" of the situation Bre substantially as described by the 
Honournble Member. Rut they have r ~ no representation on the 
Fillbject lind j hey hAve no preciRe information IlS to the alleged difficulties 
of t.hfl Indian merclumts. 

Part 2.-The Honourable Member will appreciate that the matter is not 
one w.it.llin UI(I direct oontrol of the Govemment of Indis, and Ido not 
know wlJat possible COUl'Re of action the Honourable Member has in mind. 
If be 11M allY concrete RuggeRtionR to offer, I shaH be glad to discuss them 
with him out,Aide the House. 

NON-Mu.ITARY RIFLE PRACTICE CLUlJR IN lNmA. 

556. *Dr. B. S. lIIoonJe: With reference to the reply given by the 
Hrmol1l'nblc Mr, J, Crcrllr to my question No. 850, will the Govemment be 
pleased to collect information from the Provincial Governments <>n the 
detHilA fla aalted for in the question and place it on the table of the Assembly? 

The Honourable Mr. J. Orerar: The infornlBtion is being collected, 

FORMATION OF AIRCRAFT SECTI N~ IN CONNECTION WITH THE AtTXIJ,IARY 

FORCE AND INDIAN TERRITORIAL FORCE. 

657. -Dr. B. S. Koonie: (a) Has the attention of Govemment been 
drawn to the not,es on "AuxiliRry Force nnd Flying" in the Pion88T of 4th 
F'ebrulll'.", H129? 

(b) If so, is it a fact thl~t if an "Aircraft Section be started in connection 
with the Auxiliary Force", it will undoubtedly lead to economy in internnl 
security arrangements Rnn f(lrm the nuclens of an efficient reserve"? 

(c) Do Government, propose to Rtart such an Airoraft, Section, and if sn, 
wh.m? 

(d) Do Government propose t.o take the si.milBr claims of the 'ferritoria} 
Force 8180 int() considerAtion? 

JIr. Q. K. Young: (a) Yes, 

(b) The question if! hypothetical, but; I do not lihink tha.t there if< an.v 
reason to nntir-ipate an~ economy in internal security arrangements from 
Ruch n proposal. 

(c) No, Sir. 

(£1) De)('S not nril'l.' 
A2 
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EDUOATIONAL ht8TITUTlONS IN TBB PROVINOE 0]1' DBLHI MAINTAINED BY 

TIlE ARYA SA.H.A.J. 

MS. *JIr. Jlwddar 8iD1h: Are Government aware that the Arya 8amaj 
in the Province of Delhi maintains the following educational inBtitutiona in· 
t.he Province: 

(a) Ourukula Indraprastha, Tughlaqabad. 

(b) D. A. V. High School, Da1'yaganj, Delhi City. 

(c) D. N. High School, Patodi House, Delhi City (with it. branches). 
(d) Arya Orphanage, Patodi House, Delhi City. 
(I)) Arya Kanya Pathshala, Ch80ri Bazar, Delhi. 

(f) Rajput Kanya Pathshala, ·Sadar Nata, Delhi City. 
(g) Birla Arya Pathshal.a, Sabzimandi, Delhi. 

(h) Schools for the depressed classes in the City and the Province? 

lIr. G. S. Bajpa1: Yes, Sir. 

SUMDER O}>' EDUCATIONAL INSTITUTIONS MAINT£lNED BY BOlHES Rill. 

PRBSENTBD ON THB DBLHI UNIVERSITY. 

569. *JIr. JlUhw 8lqll: (a) Will Government be pleased to state the 
nallles of the bodies which have representation on the Delhi University? 

(b) Will Government be further pleased  to state the number of edu· 
cotionat institutions maintained by the a.foresaid bodies In the Delhi 
Province? 

Ill. G. S. BaJpal.: (a) and (b), A statement giving the infomlation re-
~J r d is laid on the table. 

Statement plafttl 0/1 tIlt tab1, in rtply to Mr. Mukhtar Sing"'8 qlltstion rtgartling 
tit", DelJai Urtiver"itll. 

(fI) 1. The Municipal Committee, Delhi. 

2. The Bar Aaaoeiation, Delhi. 

3. The Committt'ell of Management of Juma Masjid and Fatehpuri Mo_que, Delhi, 
jointly. 

4. The Khalsa Diwan, Delhi. 

5. The Bhri lndraprastha Banatan Dharam MandaI, Delhi. 

(b) 1. The Municipal Committee, D lh ~ Middle and 38 Primary SchooLe. 

2. The Bar AS8OCiation, Delhi-Nil. 
3. The (',ommittee of Management of Fatehpuri Mosque, Delhi--l Orif'ntal 

Institution. 

4,TU Khalsa Diwan, Delhi--3 Primary Schools. 

5. Tbe 8bri Indrapraatha Ranatan Dharam MandaI, Dl'llhi, maintains 1 Hig .. 
S ~ 1 Orphanage Rnd several Pllthshalall lind iR al80 conneci.ed , .. itlt 
the . management of the Hindu College, Delhi. 

RVRE.'tENTATION OF THE ARYA I'IAMA.J ON THE DELHI lhan:R8ITY. 

560. -lit. Jlukhtar SIDJh: Is it a fnct that the Delhi University C'"ouri 
unanimously recommended that t.he Arya Snmaj bEl represented on the 
J)p.Jhi lTnivorsity? If the answer be in the affirmative, will the Govemment 
J-i })/eBl\ed to place a copy of the SRid resolution on the table? 
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Kr. G. S. Bajpal: With your permission, Sir, I shall deal with Questions 
560 and 561 together. The Court of tho Delhi University reoommended 
that of the seven bodies which had been given representation by His Excel-
lency the Chancellor in 1923, five should continue to ha.ve representation 
and for the rema.ining two, the Arya Samaj, Delhi, and the Delhi Medical 
Association should be substituted. As no change had taken place since 
HJ28 in the educational status and importance of the two bodies whose 
rQplacement was proposed by the Court, His Excellency the Chancellor 
decided to give his approval to the recommendations in favour of continu-
ing the representation of the five other bodies, and to take no action in 
regard to the new nominations. It seemed invidious to the other two 
bodies, which had enjoyed representation since 1928, to approve of their 
replacement by others without adequate reason. This decision did not, of 
course. imply any dispBl'agement of the educational importance of the new 
institutions (of wbich one W88 the Arya Samaj), whose repreflcutution was 
recommended. A communication has been received from the Arya Samaj. 
Delhi, on the subject and is now under consideration. 

RlDl'RESENTATION OF THE ARYA SAMAJ IN THB DELHI UNIVERSITY. 

1561. -Mr. Kukhtar SiDgh: (a) Is it a fact that in spite of the unanimous 
rcsoJuth'Jn of the Court of the Delhi University and the recommendations 
of the Vice-Ohancellor, the Goverwnent did not allow the Arya SQ,Illaj to 
have the representa.tion? If the answer be in the affirmative, will the 
Government be pleased to state their reasons for withholding their sanction 
in this behalf? 

(b) Is it a fact that great dissatisfaction prevails on account of this 
decitlion of the Government? 

(r.) Has any representation in this behalf been reoeived by the Govern-
nwnt from the All-India Aryan League? If the &Dswer be in the aftirrnative, 
will tho Government be pleased to state what they have done in the 
nlRtter? 

EMPLoYMENT OF MUHAMMADANS ONLY IN THE POST OF SUPERINTENDENT 
OF POS'l' OFFICES, BUAOALPUR DIVISION. 

562. -Kr. Slddheawar Pruad Sinha: (a) Will Government state whether 
'he charge of the Superintendent of Post Officcs, BhagaJpur Divi9ion, was 
held from the 10th January, 1916, as follows: 

1. Mr. S. M. Mansoor-10th January, 1916 to 18th Ma.y, 1919. 
2. Mr. Abdul Rahim-19th May, 1919 to 5th August, 1919. 
8. Mr. S. A. Haq-14th October, UH9 to 19t.h December, 1921. 
4. Mr. S. A. Majid-21st December to 21st May, 1923, and 17th 

JUly, 1923 to May, 1927. 
(b) If so, does it follow that the charge was peid uninterruptedly by 

Muhammadan Superintcndents for a period of about 11* years, but for shl)rt 
gaps of 2 months in 1919 and about It months in 1923? 

(0) Are Gove1'llment aware tha.t Mr. J. J. Newton, the theu Superin-
tendent of Post. Offices, Oaell1'lr Division, was transferred from Silchar to 
Bhagalpur in Sept,ember. 1919 and again from Bhagalpur to Po.tna in 
October, 1919? .. 

tFor anIW&l' to this qUlIstioJl, lee ansWer to question No. 560. 
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(d) What necessitated the traDifer of the officer from Bhagalpur to 
Patna after so brief a stav at Bbagadpur? Is it a faot that the ttaDafer 
was ordered to accommodate ~fT, S. A. Haq the then Superintendent of 
Post Offic.es, ~'a Division? 

Mr. B. A. Sam8: (tl) nnd (b). The  facts, as stated by .the Honourable 
\h'mtH>", nnd th(· infereu('e ,'Vhi-ch he dra"-R from them, are approximately 
correct. 

(t) Yc". 

(d) .\t this distullt date it is illlpossible to state the reason definitely, 
hut it 81't'Il1S that the tl'tUlsfer was made at Mr. Newton's own request, 

}-;}1PLOY)IE!);T IN THE BUAGALPlJR DISTRICT OF MUHAMMAD RAlt'IQ KHAN, 

A Ml'HAMMADAN INSPECTOR OJ' POST OJI'FJOES, 

563. *lIr. Siddhcmrar Pruact 8iDha: Will Government state the total 
period of IM'vine oi M. Abdul Ra.fiq Khan as Inspeotor of Post lS(~  in 
the district of Purnea and Bhagalpur separatel'y 1 Is it a fact tha.t he 
has bl.'ell kept on in that division because of there being Muhammad8J1 
Superintendents all the while 1 

Xr. B. A. BaIu: TIle answer t.o the firat part of the ~.t n is; 

ill PunleR 7 ~'('ar  11 months and 10 days; 

and 

in HhaglllllUr a .vears 19 d ~'  lip to dat·e; 
Ilnd to th~ second part: No. 

PRO\'ISlO,S OF A DE ..... U LETTER OFFICE IN 'l'HE BIRAR A~'1  OJl.IS8A PO!lTAL 

C1II.CLK. 

5t"""" 81d4llwtrar Prua4 81Dha: Is it a fact that all the Postal 
circles in Indirl have a Dead Letter Office each except the' Bihar and OriSBa 
l' ~tlll Circle 7 Did t.he Postmaster General, Bihar and Orissa, propose 
the (pening of one in his oircle, and if so, wit,h what result? If tho pro-
posnlhof! been l'f'jected, will Government state the reason therefor'" 
Jlr. B. A. Sams: 'J'lw n·ply to the first part is in the nega.tive. As reo 

gOl'dl\ thE' F;E'Pond. Q propoRal waR received fl'Om the PotrilmasterGeneral, 
Bihar and Orisfll\, but, it WR!o1 not accepted. With l'e8pect to the third part, 
fhl"' HonourablE' :\Iember'" attention is invited to the 1'8p1y given b, me to 
pllrt (b) of Khan Bahadur Sarf ra~ Hussain Khan's starred question No. 
1002 in thtl J,egislntiw' Assembly on the 8rd September, 1924. 

PAl1 ,'ITY OF rNDt ~ UTOlN1'ED TO POST OFFICE" TN THE HUA!lAt,PUR 

.'\ .... DIVISION. 

!)Bo. *Xr.":Siddheawar Prasad Sinha: (a) Will the Government .,tllt,e 
whdher the fo!Jowingal?pointments were actJuall;V made in the PO!!t OffioC8 
in the BhagaJpllr Di,ision and on the date noted against each: 

1. Abdul Latif-1st August, 1921. 

:!. :\Jnhmnmf\d Arif Hussain-1st August, 1921. 

3. Alla.uddin Khan-1st August, 1921. 
.. 1. :\fllhliHlITIIHl Akhtnr-lFJt September, 1921. 
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5. Nurul Huder-16th November, 1921. 
6. J. A. Quadri-27th November, 1921. 

7. Moinuddin Ahmed-2nd May, 1922. 
8. Abdul Qudus-Srd June, 1922 .. 

9. A. Ra.ul-15th August, 1922. 

10. Najib tl n~ 0th January, 1928. 

11. Amir Ali-13th February, 1928. 
(b) How many Hindus were appointed during this period? 
JIr. B. A. Sams: (a) 'rile facts nrc not entirely 8S stated by the Honour-

able Member. Nos. 6 and 7 were appointed on 10th December, 1928, and 
2nd May, 1924, r( R t ~ , while the na.me of No.9 docs not appear on 
the division",1 list. 
(b) None. 
JIr. Slddhe.war Prasad SiDh&: ltegll.rding part (b) of my question, irJ 

toors any rellac/D why DO Hindu has been appointed? 

Mr. B. A. S&ID8: I must bave notice of the question. I cannot say 
off hUlld why no Hindu was appointed. 

PRoMOTION ~  HTNDUS AND MUHAMMADANS El'IULOYED IN POST OFFICES 

IN 'J'HE BHAGALPUR DIVIFlION. 

566. *Xr. Sldclhtlwar Pr&Ad SiDha: (a) Will the Government state 
whether the following RppointmentR were made in the Post Offices in the 
Bhagalpur Division and on the dates notl"d Hg8inst their names: 

1. H. ]\-1. Sinhu-13th January, 1924. 

2. B. ~. Chakravarti-30th January, 1924. 

3. Ka.limuddin Ahmed-Brd Februa.ry, 1924. 

4. Sk. Abdul Aziz-14th April, 1924 . 

.5. Manzoor Ali-2Srd April, 1924. 

-6. R. B. Jha.-14th June, 1924. 

7. Ra.meRhwRr Prasad-16th June, 1924. 

8. S. K. Sinha.-12th December, 1924. 

'9. M. L. Jhll-lst May, 1925. 

10. K. L. MandaI-28th AprH, 1926. 

11. A. II. Khan-1st July, 1926. 

12. A. Majid-1st October, 1926. 

18. Fida HusBllin--1st NovemLl'r, 1926. 
14. ImalUuddin-1st November, 1926. 

15. Shoonandan Prasad-1st December, 1926. 

Hi. Ashraf Hussa.iu-26th January, 1927. 

17. Girdhari l\lahal'ltj-26th January, 1927. 

18. Nand Kishore Ram-29th January, 1927. 

19. C. P. Dutt-31st May, 1927. 

20. Arlluat Hussain-31st May, 1927. 

21. Jahe.ngir Ali-Slat May, 1927. 

:22. Uumjilal Dass-3lst May, 1927. 



882 LJlGIBLATIVH AYSIIKBLY. [18TH Faa. 1929. 

(~  Were ~h  appointments m'8de on a population basis? Did the pro-
~ rt.l n of md~1I to Muhammadan population in the Bhaga.lpur DivisioD 
]ustif.v the recruItment of 10 Muhammadans against 12 Hindus? 

lIr. B. A.. 8ama: (a) Yes, except that in some cases the dates given by 
t.he Honourable Member are not quite aoourate. 

(b) Th" answer to the first part is in the negative, The second part of 
til(' question does therefore not arise. 

Kumar G&ng&D&Dd ~a: Will the Honourable Member kindly say in 
what rf'spect the table gIven by thQ Honourable questioner is not accurate? 

Mr. B. A.. Same: I cannot say, Sir, at the present moment in what res-
pect it if; inaccurate. I must consult the records. 

Mr. Siddheswll Pruad 8lDha: What is the reason for the Honourable 
1fember to say that the table given by me is not aocurate? 

Mr. B. A., 81mB: I can only Ray that on examining the table it appeaN 
that, it is not Ilcc.mrat.e. If the Honourahle Member wants details, I shall 
he glad to furnish them to him. 

Mi. Siddheawar Prasad 81Dha: Will tho Honourable Member kindly 
give a. correct table stating the number of Hindus and Muhammadans 
emplo,ved during the period? 

Mr. B. A.. 8ams: Yes, Sir, I shall give a oorrect table. 

RE.<.lTRJM'lON BY THE EAST INDlAN RAILWAY AUTHORITTES OF THE 

NUMBERS PERMITTED ON THE Pr.AT}'C'R.M: TO MEET 'MIE PRESIDENT-

ELECT OF THE INDIAN NATIONAL CoNGRESS. 

567. ·J[umar a.nc&D&D4 8IDha: (a) Is it a fact that the' East Indiaa 
Railway authorities l'efused to allow more than 50 persons on the station 
!>latfonn on the ocJasion of the arrival of Pandit Motilal Nehru, Presi-
(lent-elect of the 48rd session of the Indian National Congres8? 

(b) If SO, is it ~ fact tha.t no such restriction was made when the' 
President·elect of the previous sessions of the Congress held in Caloutta. 
arrived 01' when a public reception was given to any honoured guest? 

(c) If the anSWer £0 (b) is not in the affirmative will Govemment bo 
ple86ed to enquire and state the ocoasions of suoh restrictions and tbe 
natW'e of the restriction on  each ocoasion? 

Mr. A.. A. L. ParaODl: I believe that lIome restriction was placed on 
the number of persons allowed on the station platform on the ocoasion 
mentioned hv the Honourablo Memher, and a similar restriction was also 
itnpORcd on 'the Occasion of the arrivnl of the Statutory Commission. I 
am. hOln"er, ascertaining the exact facts for the Honourable Member and 
will communicate with him on receipt of the Agent's reply. 

RGMOURED ALLfANCE BETWEEN BRITISH CoMMEROIAL lNTBREST8 AND THE 

1~ ECUTl E IN INDIA, AND EsTABLISHMENT OF A S ~DICATED PRESS. 

588. ·J[umar Ganc&D&Dd 81Dha: (a) Ha.s the attention of the Govem· 
ment be('n drawn to the following extract of the "Free Press Beam Ser-
vice" message da.ted London Decembor 18 which deals mainly with the 
Coastal Reserva.tion Bill: 
"Lord Incbcape, it i. understood, bas even .ugglelted t,hat the Coaatat Reservation 

Bill ehould be made the acid teat of Britiah supremacy in India and that, until t.he 
Cloutal Reservation Bill is got rid of, it might even be advl8able to defer tltt' otfeneiv. 



QlJ1I8T10N8 AND .ur8'WBR8. 

agailltlt h&nking and insuranCb. Important pourparler., are expected t.o take place at 
Oalcutta during the Christmas week between. the spokeslD.8ll of the Governmeot, British 
Chambers in India and the British vested interests in England, and a common plan 
of action is to he laid down. In this oonnection it is rumoured on high authorit.y in 
'In_land t.hat certain proposals were made to the head of the Government in Simla. 
during the last Assembly l8IIIIion for an offensive and defensive allianoe between the 
Britilh oommeroial inter88ta and the Executive, inclnding the promotion and establish-
ment of a syndicated Press, and the 80heme fell through on the one hand due t.o conflict 
of ambitions of individuals and on the other hand t.o the refusal of the Head of the 
Government to pledge the EXllCutive to the blind support of British vested interests 
in their far-reaching demands to emascuiliote the Indian Legilllatnre.. In Indian circles, 
whioh are in the know of the full facts tributes are paid to Lord Irwin for refusing to 
atoop to conquer. Important disclosures are expect.!ld any time." 

(b) Will the Government be pleased to state if it is a fact that cer-
tain proposals were made to the h('.ad of the Government in Simla as re-
ported in the message? 

(0) If answer to (b) is in the affirmative will the Government be 
pleased to stllte what the proposals were, how the matte.I' developed, how 
far it progressed and in what stage it is? 

The Honourable Str Choree BalDy: (a) The Govemment have seen ihe 
Press message. 

(b) No. 

( c) Does not arisEl. 

SHORTA.GB 011' CA.RRIAGIIIS 1I'0R AGBIOULTUlUL LABOURERS ON THE BENGAL 

AND NORTH WB8TJIIBN RAILWAY. 

569. *Xumar GaDg&D&l1d Sinha: (a) Are Government aware of the-
fact that a very large number of agricultural labourers have to go to the 
districts of Pumea, Maldah, Dinapur. etc., for harvesting paddy by the 
Bengal and North Western Railway? 

(b) Are Government aware of the fact that the railwny has not got :1 
r.ufficient number of carriageR to meet the heavy trnffic, and in almost every 
train a very large number of 8rd clnss pAssengers hAve to trAvel on the-' 
carriage f t b ard~ at the riHk of t,heir lives? 

(c) Are Government aware of the fact that the over-crowding and 
heavy traffic CRuse great delay in the arrival and deJiarture of trains and-. 
consequently annoyance to every one concerned? 

(d) Are Government RWIU't' of the fact that these passengers have to 
stay for three or four days nt time!; at the railway stnt,joDF; for wnnt of 
accommodation? 

(6) Are Government aware of the fnct, that the st.lltions do not gener-
aHy have arrangelll')nts for even drinking water for these pRssengers? 

(f) Are Government nWtU'(' of the fIlet thllt. the Bengfll and North 
Western Railwll,v earn 1\ ver,v IRrge amonnt by the fare paid by such 
a ~ ll rl'l :) 

(g) Will the Govemmf'nt l)(' plensed to inquire Rnd state why some 
arrangement is not mnde fo)' accommodating these p8sflengers? 

(h) It no provision for adequnte accommodation is possible why are 
tIckets issued in excol'\!;1 of t.he maximum (,Il n t~  of the t.rain? 
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1Ir. A. A. L.PIIItOIII: (a) Yes. (j). Yes, 

(b). (c), (d). (e). (0) and (h). I am enquiring from the Agent what the posi. 
tion is, and, if there is overcrowding tt.nd Q lack of facilities for drinking 
wnter on these sections of his line, as alleged by the Honourable Member. 
what steps he is to.king til l'culcdy matters. The Railway Board are aware 
that more t·bird clUIlS ooll'Ching st,ock is required on t,he Benga1 and North 
Wf"stenl RRilwuy. nnd ~lr n for its purchase has been made in next 
YPAr's IIJ'Ogramme. 

HARASSME!-lT OF PASISENHERS-BY CREW TICKE'!' ('UECKERS AT HOWRAU 

JrNCTlON STATION. 

570. -Kumar Q&DI&D&D4 81Dh&: (q) Are Government aware of the faoil 
that the t1'8veliing pUblic, specially those old men and ladies who hold 
lower elRss tickets, are subjected to great h8l'1l8B1l1ent by crew ticket-
·('.heckers pnrlicularly Ilt HO"Tah junction, who, in spite of the heavy rush 
(If p'8ssengers. opel) the platform gates very late, keep the passage so small 
that it becomes very difficult even for one man to pass through it, unnecea-

r: l~' question the weight of luggage. for nothing cause it to be weighed, 
pnd do similar things which ca';!se annoyance to them? 

(b) If so, what steps are the Government going to take to remedy this 
inconvenience? 

." 
(c) If not, will Government be pleased flo state whether Government 

have at any HOle verified faots or tried to know public opinion'in this 
ma.tter? If nnSWt'l' -t& last part is in the affirmative; when? If nl·gative. 
wby? 

.r. A. A, L. Paraou: (0) Xo; but 1.1'11)) Bt'nding a copy of the Honour-
.. ble ~f mh r'  U ~t, n to the Agent of the East Indian RailwllY, parti. 
cularly with regard to the complaint mode by th~ Honourable Member that 
1h{-platform gates are opened too late. 

(I» Does not arise. 

(c) In 1928 tIll' Railwa.y Board received 8 statement of casea brought 
against the ('rew staff from January to October, 1927, and the results of 
sllch cnscs 8'; !Iud been seUled, I shall he very g!ad to show the Honour· 
Hhle }lewber tlJif; f'tat.ement if he so desires_ 

~ C1tf ER oJo' CRllUISAL f'M1E~ TX8TIT1:TJW AUAIN8T OREW F.MPI.OYEEfI OF 

THE EA"'l' blllA:.i R,AIT.WAY. 

571. -Kumar G&III&D8Dd &1Dha: Will Govemmenb be pleased to sta.te 
how many criminal cases, if any, have been instituted against the Ea.st 
India.n Railwa.y crews during the last three years, how many of ~h m ~ r  
eonvicted IIDd a.ga.inst how mun)" , if uny one, charges of rape, kldnapplOg. 
(·tc_, wore provEid? 

JIr. A.  A. L. PanoDl: 'fhc infonna.tion is being obtained from the 
Agent of the EUSL Indian Railway lind will be furnished to the Honourable 
)It'mber. 



QUESTIONS AND ANSWBRS. 

AJ,I,EGATIONS AUAINST TllE B1l:NU.U, AND NOllTH WaS'fERN R.uLWAY MADE 

IN THE .4](JlI7'A. BAZAR l' A'fR/EA. 

572. -Kumar G&Dg&D&Dd Sinha: (4) Has t,he attention of the Govern-
ment been drawn to the letter appearing in .. Our Post Bag .. section of 
",he dnk edition of the An/J'ita Bazar Pltl'lika of Sunday No. 11, 1928 on 
page {} lIuder the heading ., B('ugal and N ort.h \Vestern Railway a.nd its 
employees" wr,itten by ~Jr. Ham Prll/:Hlu, Secretnry, Bengal and North 
\-Vestern Railway A!>Flociation from Gorakhpur? 

(b) Are the allegations contained therein correct? 

(c) If the answer is in the negative \vill the Government be pleased to 
sa.y in which respect they Qre incorrect? 

Mr. A. A. L. ParsODs: (a) Yes. 
(11) and (C). Government Ilrc aware that t.he salaries of some of the em-

ployees of the Bengal Rnd Nort,h Western l{ailway-including, I may say, 
the superior stuff-are lower t,han those given on adjacent railways, but 
they do lIot accept the flrguments 'il'hich the writer of the letter bases on 
.this fact,. 

PROVISION OF A DEAD LETTl!:R OF':nC1l: IN THE BIHAR AND RJ~,\ P08TAL 

('1m'll!!: . 

57:J, *J[wnar G&Dlanand SInha: (a) Will the Government be pleased to 
state if the Director General of Posts and Telegraphs received any re-. 
presentation in December lust heflring on the answers given to my un-
starred questions Nos, \) Bnd 10 regarding Dead Letter Offioe in the Bihar 
and Orissa 110stal Circle 8nR\\'cred on the 4th September, 1928? 

(b) If 80, will the Government be pleased to lay u copy of the same on 
table? 

The HODourable Sir Bhupendra Xath Kitra: (a) Yes. One signed by 
live people of villag{' Bonjariu, Post Murar, Dist.rict Arrah. 

(b) No, liS the document conlllim; not,hing of general public interest 
my HonourBble friend must have l'Cecived n. copy of the document as one 
of his questions is bUlled 011 it.. 

C'ORRERP(\l\ 1E (,J~ REO.\RUING '('HI'; E~TA ULIsHMEN'l' lH' A DltAlJ LET'l'ER 

(h'}'JCE AT PA'l'="A, 

574:. *Kumar G&Dganand Sinha: Will the Government be pleased to 
tOJ on t,he tuLle a copy of the corrcspolH1euce botween the Director General, 
Posts and Telegrnphfl, anu Mr. Tulloch, Jat.l' Postmnster General of Bihar 
n.nd Orissa Circle, rcgnrding the efltubJishmpl1t of It Dend I,etter Office nt 
Patns that took place in 1914 or thcrCllhout? 

JIr. H. A.. S~: Governlllent do 1101, propose to lay on the table copies 
of the correspondence TE'ferred to which took place 15 yeal'f'J ago and was 
of an informal character, ns they do not consider t,hat, any public purpose 
will be served thereby. " 

Kumar Ganganand Sinha: May I know, Sir, whether that letter will 
Dot, throw light on the qUE-st,ion of the Dcnd LI't 1.(>1' Oiffiee at Pat,na? 
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1Ir. B. A. Sam.: No, Sir. It can throw very little light on it. 
(Laughter. ) 

STATUS OF POST OFFICES IN ASSAM AND IN SUID OR BAJ.UCHIS1.·AN. 

575. *Jtumar Gq&lWld SlDha: Will the Government be pleased ro 
state if the status of the Shillong range offices for Assam is the same or 
different from the Sind or Baluchistan circle stJa.ting clearly the points of 
similarity or differenoe? 

Kr. H. A.. Sama: The status in the two cnses is not the 8ame. The 
poi lit!'! of differ('nce Ilre chiefly: 

(1) Sind and Ba.luchistan is an independent Circle in direct correspond-
cnre with the Director-Oeneral: whereas the Shillong Range is a minor 
charge within the Bengal and Assam Circle. 

(2) Sind Qnd Baluchistan is a unified Circle controlling the Postal, '1'ele· 
graph Engineering and Telegraph Traffic Branches within its jurisdiction, 
while in the CREle of the Shillong Range the Deputy Postmaster.General·s 
control iR Mnfinl')d to t,hc business of the PORt Office. 

NUlfBER OE CLERKS EMPLOYED IN 'l'.BE Dun Lm-rER OBYIOB AT 
CALOU'T'l'.A • 

;, 

576. -Kumar G&DgaDaDd 81Dha: (a) With referenoe to answer given to 
part (a) of my unstarroo question 10 on the 4th September, 1928, will the 
Government be pleaded to state whether or not the information wantl'd in 
that question could be given by referring to the establishment files and 
office copies of the gradation list? 

(b) If the anSW<lr is in the affirmative, why was no information 
f:,upplied ? 

(c) If the answer is in the negative to what kind of paper was a 
reference necessary which waR not a a lab t~ 1 

Th' BODOarabl, Sir Bhupendra .Mh Klva: (a), (b) and (0). The infor-
mation asked for could be compiled only by extensive researches in grada· 
tion list.s {\D"d personal files for B period extending over 20 years, supple· 
mented by pel'Ronnl n r ~. The lAbour involved would be out of &11 
pl'Opormon with t·h" VR.llle of the result.. 

N .UJES OF FOlcR BIJIART CI.ERKS APPOINTED IN THE DEAn LETTER OFFICI'.: 
TN CAI.ctrTTA. 

577. *Jtumar Clang&D&Dd Sinha: With reference to answer given to, 
part (c) of my uDstarred question on 4th September 1928, will the Gov-
ernment be pleased to state hhe names of the four BihlU'i olerks a.ppointed: 
in the Dead LeUer Office, Calcutta, during the lllst 14 years? 

The Bonourable Sir BhupeDdra .a+,h Kitra: The names are: 
(1) Haribar PraAad, 

(2) Ahdesb Kumar Lal, 

(8) Mahamad MURa, and 

(4) Monobar lsI. 



QUESTION8 AND ANSWBRS. 

TEST 9F SUlTABII,lTY EOR APPOINTUNT .A.!I M.uu.GO OF Tall D1U.D 
l..ETTER O:rnOE. CAVJUTTA. 
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578. *Kumar Ganganand Sinha: With reference to the answer given to 
part (e) of my unstarred question 10 on 4th September, 1928, will the Gov-
-€mment be pleased to state whut was the test of suitability for the poet 
of Mn.nagel'ship when a an(~  occurred during the lAst 14 years, which 
110 senior Bihari could r.tRtisfy? 

The Honourable Sir Bhupendra .ath Mitra: '1'he post in quest.ion is 
filled by selection, the ('ssenti[ll qualifications demanded being knowledge 
·of tlepurtment,nJ rulnK, Ilnd II ropllcity for the efficient supervision and 
~ nl'r J of the Rooff. 

NUMBER OF (~.ER S EMPLOYElI fN CERTAIN DEAD LETTER OFFICES. 

579. 'Kumar Ganganand Sinha: (a) Will the Government be pleased to 
lr,y on the table II i:Itntemellt showing the number of hands working in the 
Hend Letter Office, Calcutta, and in the Dead Letter Office, Dintl-
pur, in 1005 lind the mlllliwr of hllnos working in Caolc'!tta now? 

(b) How many hands of the Calcutta Dead Letter Office are required 
10 handle letters of tIlt' Rihar uud Orissa Circle R.t present? 

lIr. H. A. Sama: (1/) Calellttll Dl'ltd Letter Office: 

1905 40 

19'J9 ... 87 

DhlapUl" Dead Letter Office: 

1f105 16 

(b) It is not possible io furnish accurate information, as the work for 
the Bihar and Oriss8 Circle is not done by a separate unit. Fourteen mal. 
however, he regarded as 1\ rough estimate of the number of clerks engaged 
on t he work in the Calcutta Dead Letter Office. 

THE DAecA DEAD LET1'ER OFFICE. 

r.scl. 'Kumar Ganganand SI.nha: hit, 11 fact that the. Dacca Dead 
l,ptt.el' Office wile converi,ed into an Assistant Managership in 1914, after 
the abolit.ion at' Eustern Bengal and Assam Cirole, and it had a staff of 
only 23 hands? 

Mr. H. A. Sama: The ease if! not 8S stated. On the formation of tilie 
new Cire.les of Bf'ngul and ASRul1l and Bihllr ond Orissa in 1914 the Manager-
ship of the Dncca. Dead Letter Office waR abolished and a clerkship in t,he 
CfI,lcuU,/\ Dead Letter Office \\'IIF; eonverled into an Assistant Managership. 
The Dacen. Dean Letter O/lire hal1 n. stllff of 20 clerks. 

Cos'r OF ES'rABLTSHDW A DEAl> LETTEJt OFFWJ<: AT PATNA. 

581. 'Kumar Ganganand Sinha: Will the Government be pleased to 
lay on table an Rpproximat,e el'lt.imate of the expenditure involved in estab-
lh:h n~ n Dc'nd Ll,H or Offico lit Pntlll1? 
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ft. !lOJlOlIt'av. SIr BhupeDdra Bath Kiva: Government do not pOfiBess-
t,he informat.ion, nor do they propose to caUfor it until they find that the 
requirements of the public service ncce!lHit"te t.lw e"tablishmellt of s. 
separate Dead Letter Off\('E' ut. Pat.nn .. 

TERMS OF C1IA.BTER BY GOVERNMENT OF THE S"EAl\lER" AHMED!". 

582. *J[r. W. B. Lamb: (a) What are the terms upon which the steamer 
.. Ahmedi ,. has been ohartered by Government.? 

(b) What was the period of the charter and what period now remains? 

(c) What is the cargo co.pacity of the" Ahmedi "? 

(d) What are the duties of this stel\mer? 

The BODourUle Mr. J. Orerar: (a) Government have hired the "Ahmedi" 
at the rate of Hs. 28,500 per calendl\r month. The t.enns of the charter 
are briefly indicated in paragraph 6 of the notice dated the 5th of January. 
1927, oaning for tenders, a. copy of which has been placed in the library. 

(b) The period of the charter is 3 years from the 19th Ma.y, 1927. 
About 15 mont.h", h.ave still t·o run. 
(c) 92,500 cubic feet. 

(tl) The duties are detailed in paragraph 3 of the notioe to whioh I have 
referred. 

Mr. W. B. Lamb: III it " filet, Sir, that part of the dut.ies of the steamer 
i>l to pay four visits to Bumlil. light.1'l during the monsoon? 
fte .ODourabIe Xr. 1. Oreru: The" Ahmedi" is emplo.yed, as required 

by the Chief Commissioner, to catTy cargo to :Port Blair from Burma, 
Madras and Bengal ond for perfonning cetllin light-house duties and other 
coastal work. 

. _l. W. S. Lamb: Is the Honourable Member aware that during the 
ta!lt monsoon, the ship paid only two visits instead of four and that there 
was a CaRe of seriOllS illness on ane of the lightl'l which could not be evacuated 
and the delay gravely affected the patient owing to the fe.i1ura of the 
,. Ahmedi ., 00 pay the proper visitR? 

The Honourable Mr. I. Orerar: I have received no informat.ion to that 
effect. 

t1NSTARRED QUESTIONS AND ANSWERS. 

POSTMEN K1LJ,ED BY TWERS, DOOWNIW, ETC', 

225. Khan Baha4ur Sarfaru H1188&iD Khan: (a) Has the attention of 
Government been drawn to the pamgraph published in the issue of the 
Btatcllman of January 20, 1929, pnge 25, under the heading "Where they 
kill the Postman"? 

(b) II so. will they pleaae state if the statement made tberein, namely, 
"According to the last Annual Report of the Posts and Telegraphs De-
~rtm nt a. :vear's work entailed the killing of two postmen by tigers, four 
from dro.wning, oighteen postmen were the victims of higliwa.:v robbery, 
four men were murdered" is correct? 
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(c) If correct, will Government please state the circumstances under 
which the d~ath  of postmen, as referred to, were C8Ul.led and what steps 
Govcl'mnent have taken or propose to take to save the lives of postmen? 

)(r, E. A.. Sams: (a) Government have seen the paragraph alluded 
to. I would point out to th(l Honourable Member that the article referred 
to is u. reprint of Ull article appearing in the Bunda11 Ea1pre88 80c1 that 
it dops not rnfer onl'1 to India. ~ .  . 
(b) 'rhe detuilH in tllO statement are inaccura.te, The casualties shown' 

in tho Annuill Hepod of t,he Indian Posts and rl'elegraphs Department 
for 1!):l6·:n n ~l d  2 runners who were killed by tigers Qnd 4 dea.ths 
from drowning. Only 'one porter and not 4 was murdered. One runner" 
was killt'd by lightning, ond a "illage postman jumped out of 0. running 
train nnd sustained "everc injuries to which he succumbed. In addition, 
n runner in one of the 18 eu!<es of highway robbery was fatally wounded. 

(0) The two l'Unnel'tl -;\"110 Wertl killed by tigerR were conveying mails 
in the Kalnhandi Stnt.c when traversing the road between the Kala pat; 
brancli office and th.~ Ampadar State. Two of the runners werfl drowned 
in Rttempts to eross rivers in bunts, which the)' used in the absence of 
the boatmen, and the third owing to the river coming down in 11000, A 
p()t;tllllln was drowni'd owing to ws attempting to cross a bridge which 
WIlS alrefldy under water, despite warning from n. sub-postmaster and the 
runners in his compu..n.v to de8ist. The murder of the porter occurred 
v,'hen he wns not on duty, while the single fatal case in which 0. runner 
was done to death ,,; as in t,he case of a dacoity between Bahyo.pado. and 
Bhnpnli in the neighbourhood of the Rnrghl1rh post office. 

It has already been rd(~r d that. in l~U.  dangerous places a. 
runn(lr should not, travel uno8corted. and arrangements have been made 
t.hat, in loco.lit,ies infested by wild beasts, the road establishment should 
he supplied with wewpons for t,heir defence. In SODle caees mailstra.vel 
under ('scort of ovel'seers who Ilre providE'd with fire arms. 

PAY OF CI,ERKFITRAN!-'FERRFJO FROM THE RAILWAY MAIL SERVICE, WESTERN 

CmCI.E. TO THE OFFWF. OF THE POFl'J'MA8'1'ER GENERAL, ROlfBAY.-

226, Mr, N. 0, Kelkar: (a) Is it a fact that the clerical staff of the 
late RnilwHv ~fn l Herv,iel'. West>f'm Clirele OfJice, transferred to the office 
c.f the POt;tnlnstel' Genera), Bombay, in consequence of I\n administrative 
measure, orC' not being paid the same pay as th('ir ool1engucR in the Post· 
maflt,er General's offiell? 

(b) If 80, do Government propose ndequately to raiRe their pay? 
III it a fnct that their trRnRf ~ to the town of Bombay were effeoted on 
administ.ra.tive grounds? 

The Honourable Sir Bhupendra liath llitra: (a) No: they are paid 
on the same Rcale, t,hough they mo.v be Rot different points of the scale from 
their ll R~ll  who renclered' the whole of their service in Bomba.y. 

(b) Government d~ not see Rny necessity to alter their pay, which 
hatll been detennined in n~ r 1nn  with the orders applicable to r.heir 
C8.scs. The trnnsfers were mfidEl for ndministra.tive rEl880ns. 
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PAY OM RBOOIlD SUJ>PLlBltS AND DUF.l'&1B8 TUNSJ'JDB.lUI:Il FROM TlUII 
RAILWAY lUn. RDVICE TO THB OJ'.nCE OJ' 'l'HE POSTMASTER E~E A , 
BoMBAY. 

~ . JIr ••. O. KelkU: (a) Is it a fact that the record suppliers nnd 
.d.uftl'Jes transferred as such from the office of the lute Railway Mail Service 
Western Circle, to the office of the Postmaster Gedeml, Bombay, ha ,~ 
'f)..,en graded with peons? . 

(b) Has this grading resulted in loss of pay 7 

(0) If so, do Go\'ernment propose to isslle orders for setting the 
matt-er right? 

Mr. 1[. A. lama: «(I) Record suppliers und duftries were grouped with 
I'COUS ill the late Railway Mail Service, Western Circle office, and were iB 
the sc&le of Rs. 2{)·1/8.27. They were transferred to the Poshuast,('!' 
General's Office, Bombay, 68 menia.ls in the same Rcale and are actuall,V 
y<,rforll1ing duties llS menials. 

(b) No. 

(,(1) DO(>s not KriSt-. 

CUBTAIL1UllNT OF ('AsrAL LEAVE O}O' CLERKS IN THE OFFICE OF TIlE POST 

MASTER GBNlIlILU., BOMBAY. 

228. JIr .•. O. Kelkar: (a) Is it a fact that the policy of the ~  
Clent of India, so fllr as leave is concerned, is to give equal tr atm~nt to 
all th~ subordina.te employees in the Provincial &S wSO in the Imperial 
services? If 80, why has th~ clU'ual leave of the clerks in the offi.ce of t,ht' 
Postmaster General in Bombay been curtailed to 12 days? 

(b) If the curtailment is due to their enjoying the usual number of 
b:)UdaY8 in a ye:lr as replied to by Government last year to my question 
No. 8'1, are not other offices in Bombay, enjoying the same cODcesBions, 
nllowed 20 days' casual leave on account of the peculiar clim'8tic conditions 
in Bombay? ' 
(c) Is it u fact that Mr. Sams as Postmastel General, Bombay, hal'-

himsel! Jt..(~ mm nd d to the Director-General that no curtailment in casual 
Ie'," ~ froD) 2C to 12 days should be made, owing to climatic and peculiar 
.conditionR prevailing in Bombay? 

ft. HoDourabl. 8lr BhuptDclra •• tIl Jatra: (01) Yes, in so far as thl' 
Jo'undamental Leave Rules are of general application. Casual leaH' 
i.1owever is not recognised leave and its grant is regulated by Ilppropriate 
~ al orders. 
(b) I refer the Honourable Member to the Imsw(!l' given on the l;)th 

"Febnlary 1928 to his own unst8rred question No. 87. Government have 
no further information. 

(c) Th(' recommendation has not been traced. 

PAY OF Cr;ERKS IN CERTAIN OFFlCR8 IN THE ~TAJ. DEPARTMJ!;N'r J:S 

BOMBAY. 

229. :Mr. If. O. Jtelkar: What was the scale of pay of the clerical staB 
in the fJ1Ct~ of the Directorate before ]920 and. that in the office of the 
Postmaster Generol, Bombay, before thnt .vesT? If it, wa'S the Antill"' f .. r 
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'hoth thc' offices before 1920, will the Government ta~ the reasons for the 
··riifi'(Jl'('fWC in the scales of pay in both these offices after 1920 and up till 
'flow:; '. 

Kr. H. A. SamI: Before 1920 the scnle ot pRy in the Directorate of 
1 ~t  and '!'elegraphs ranged from Re. 40 to l{s. 000; in the office of 
1 he ~tma. t r  General, BombR.Y, it ranged from Hs. 30 to Re. 400. 

Part II does not arise. 

PAY OF CLERKS IN THE OFFIOE OF THE POSTMASTlIIB GENERAL, BOMBAY. 

230. Mr. N. O. Kelkar: In 1927 did Government give an ..S r~  

f,hat. the C:IIRe of tlerks doing important work in the Office of the PoStma.ter 
-General, Bombay, was 'under coneideration; and will t,he Government 
!;.tate what revision of pay has been effected in consequence? If the reply to 
-this is in the negative, will the Government state what hinders the revision 
·of rl~y of clerks' in the administrfltive offices in view of the faet tbat all 
r.ther branches (including officers) of the Department have been drawing 
7Cviscd pay" 

The Honourable Sir Bhupelldra Nath M1tra: In t·ile COUrsl' of debate 
nl thc 11th Mat'ch 11127 it waf.; st.llted tha.t the (,11$C of' clerkf; doing really 
.important work in HlE' postlll .dm n ~drat  officeR would receive dU9 

'(~I ,n!'oidera t ion. 

Sub!lequentl.v the pay of the non-gazetted selection gradel', namely, 
J11'1. 145 to 170 and Rs. 175 to 225, was flIter.ed to Re. 160 to 250 i.n 8 
"jngle Bcale. 

The last part, of Ule question does not arise. 

EX.UIINA'rION FOR CERTAIN ApPOINTMENTS IN THE POSTAL DEPARTMENT. 

231. Mr ••• O. X,llrar: (a) Will the Government state whether there is 
ally emminfj·tioll for higher appointments in the office of the Director 
General, Po!';ts and Telegraphs. or in both the Imperial and Provincial 
"Secretariats? If not, will the Government state the reasons for imposing 
l1n examination for promotion to selection grade appointments in the 00-
rninistrath .. e offices of the heads of Circles of Posts and Telegraphs? 

(IJ) Has the Post.master General, Bombay, stopped appointing sorting 
inRpectorR attnched to t.his office from amongst those of his clerks who rn'R.y 
bt~ capable of holding the appointment just as was done in the office of the 
Dt!}!utS J\'stmnster General, Railway Mail Service, Westem Oircle, Poons? 

Mr. B . .A. Sama: (a) Assuming tha.t the Honourable :Member refel'!! 
to higher appointment!'; in t.he ministerial  establishments, the answer to 
the first part of the queFlt.ion is in the negative. so far as t.he OfficlC' of 
•. he Director-Genera' of PORts ,..nd Telegraphs nnd the Government of 
India Secretariat Offices are concE'l'D.ed; but there is nn examination for 
r,romotion from t,he 2nd division to the 1st division in the latter. As 
~(l ltrdR Provincinl Serrehrint8, Government have no information. In 
' l~' to the second part of the question, tho examina.tion refelTed to ~ 

for the lo'W('st !'oclect.ion grade appointments and is 0. departmental 
meaRure designed to secure efficienoy. . 

(b) The iriform4t,ion itI' being collected Bnd will be furnished to the 
Ronollrn.hle Member in due  course. 
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RECRUITMEN'l' OF MJlN )'ROM OTHER PROVINCES FOR THE OFFICE OF TIU: 

POSTMASTER GENERAl., E're., BOMBAY. 

282. Ill .•• O. Kelkar: It:; it /l fact that lU~1l belonging to other Presi-
dencies are being recruited in the Office of t·hc Postm81'lttlr General, Bomb!\\' 
Centrol Telegraph Office, Bombay, General Post Office, Bombay and D ad~ 
Letter Offic(. Bombay? Is there a Resolution of the Government of 
BomlJny to the contrary? If so, will the Government state the number of 
such appointments in each of the officl:ls during the last three vears and 
I\)so the reasons for making such appointment? • 

Xl. E. A. Sama: The reply to the first part of the qucfltion is in tha 
nffirmative. 1'he Government of Bombav Ilrtl not concerned with th .. 
I':"tethods of rocruitUlent followed in the Post and Telegraph Department. 
'[he number of such appointments is as follows: 

omoe of the Poetmaater.General 
Central Telegtaph Office 

n~ral PORt Offif'l' 

Dead Lett<ll' Offioe 

3 

9 (inoluding 3 
tempol'ary.) 

7 

1 

'fhe reason is the desirability of having in these offices some men wit. 
H knowledge of the vernaculars of other provinces. 

REPRESENTATION FROM THE CLERICAL STAY}' OF THE O.'FICE OF THE 

POSTMASTER GENERAL, BOMBAY. 

233. lit. If. O. Kelkar: tal Is it Q fact that the clerical staff of the 
PostTIlIl!lter General's Office, Bombay, has been making representa.tions to 
Government for the last eight years for the restoration of the status enjoyed 
by them prior to 1919? Is it a fact that a special officer has been deputAo 
by the Government to inquire into the working of the administrative ff ~ 

since 1926. and that the case of the R.dministrative offices is under con-
siaeration? 

(b) I! thf' reply to the above is in the aftinnative, will Government plene 
stnte when the said inquiry is likely to be completed? 

(c) WiiI the Government please al80 'state the expenditure inourred by 
(k,vemment in this inquiry up to now, as also the prob!\ble expenditure to 
be i ll~llrr d till the inquiry is complete? 

Mr. B. A. 8ama: (a) Part 1. Yes. 
Part II. Yell, t.he special officer hnR been deputed to inquire not only 

into the working of the administ.rative offices but also that of large P(lst 
and Telegraph Offices. 

(b) The end of August next. 

(c) Expenditure up to Janunt:-' 1929 is Re. R9.S22. It will \m n~ 

npproximately to Rs. 54,322 by the time the inquir.v if> complet.ed. 

REPORT OF THE AOE OF CoNSENT COMMITTEE. 

2M. Sir Purtbota.m.du Thakurdil: Will Government be pleased to 
ascertain from the President· of the Age of Consent Committee the a.pproxi-
mate date when he expects (1) to have the Report of the said Committee 
ready and (2) submit the same to Governntent? 
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'rile JlODOU.r&bll 1Ir. 3. Orerar: Tile Chairman of the Committee 
hcpes to have the neport ready by the end of April. lind to submit. it 
to the Government of India by about the 15th of May next. 

:(quimp OF FRAUDS COMMITTED IN POST OFFICES IN THE BHAGALPUR 
DIYlSION • 

.  • 6. 1I1lDiar Glapn&Dd SlDlla: Will Government state (a) the number 
of frauds committed in the Post offices of the Bhagalpur division during the 
period 1924 to 1926 and (b) tbe names of the officials involved, and (c) the 
manner in which those eases were dispoSed of "'I 

Mr. S. A,. Sama: (a) Fourteen. 

(b) (1) Hamlal BhRgllt, Koeri. 

(2) Kniloo Dhnnuk. 

(8) Kutnesh wllr Prosad, 

(4.) Golam Nabi, 

(5) Shnrufllt Husain, 

(6) Momaddin. 

(7) Habibullah, ] 

Hamid Ali, ~ 

Rishikesh Mitrn. J 
(8) Kabirali, 

(9) Basdeo Singh, 

(10) Ulfat Hussain, 

(11) Ahmed Hussain,} 
Sakhawat Ali, 

Rishikesh Mitra. 

Allauddin, 

(12) ChllJlchal Jha, 

(18) Abdul Karim. 

,(14) Madhosuran, 1 
Rnjdhnri Pershl:\d, r 
Fllzll1!l.llu.. J 

(0) (1) and (8) are absconding fromjuRt,ice. (2), (3), (4),  (5), 
(6), (10) and (12) were convicted of the ff n ~  with which the;y wert' 
charged and sentenced to tenns of imprisonment ra.nging from 3 months to 
2 yea.rs. (9) was reduced in t;tatus from a postman to a mail peon. 
Pecuniary reRponsibility wat; enforced against all the parties mentioned 
under (7). 

Of the 'Par.ties mentioned under (11) the first three were acquitted of 
blame while Allauddin was dismissed. 

(13) was acquitted while of the three p(\rti(:'s mentioned ugaim'lt (14) 
the flr~t two hOO pecuniary liability enforC'ed against them Hnd Fuzallllla 
was dismissed. 

12 
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NUMBER OF NATn"ES OF URNE.~ APPOINTBD AS CLEMoItS IN POS'l' Oi'l'l<JES 
IN THE BHAOALPUR DIVISION. -

236. Kumar GanglDalld Sinha: Will Government state the number 
nf appointments of clerks made in the Post offices of the Bhogalpur division, 
from September, 1921 to May, 1927 and the number that went to the 
natives of Purnes? . 

J(r. H. A, Sams: Thirty-two appointments '''·ere. made out of whick 
four went to the natives of Pumea-. 

PROPORTION OF HINDU AND MUHAJUlADAN CLERKS IN THE POST OFFICI: IN 

PURNBA. 

237. Kumar Ganganand BiDha: What is the proportion of-Hindus to 
:\1 ulJlumnadoIls in t,be Post office in Pumea? Are appointments and 
postings of ('lerks in the post office in Purnea regulated accordingly? 

fte Honourable Sir BhupeDdra :Nath Kltra: Approximately 2 to 1;-
assuming that. the Honoura.ble Member refers to the postal employees of 
the Purnea District. The reply to the second port of the question is in 
the negative. 

NGMBER Oli' Hnwus AND MUHAMMADANS EMPLOYED AS CLERKS IN POST 

OFFICES IN BHAOALPUR AND PuRNEA. 

238. Kumar Gangan&Dd SiDha: Will Government place on the table 
a statement in the following form: 

Hindus 

lrf uhammadana 

Number of olerke on the 
lilt September, 1927. 

Purnea. Bhagalpur. 

Number of olerks on the 
1st August, 1928. 

PIlI"D9&. Bbaplpul'. 

][r. H. A. Sama: The following is the statement asked for: 

Number of clerks on the Number of olerks OR the 
1st September, 1927. 18t August, 1928. 

Purnea. Bhagalpur. Purnea. Bh.lpur. 

Hindus 7 II 10 9 
Muhammadans 4 5 3 I) 

NUMBER OF HINDUS AND MUHAMMADANS EMPLOYED AS CLERKS IN POST 

OFFICES IN THE BHAOALPUR DIVISION. 

239. Kumar Gan,&IWld Sinha: Will Government st.ate the number 
of a.ppointments of clerks made in the Post offices in the Bhagalpur division 
from 1st September, 1927 to 1st May, 1928 and how many of them went to 
Hindus and how many to Muhammadans? Were these appointments ntade 
on 8 populat.ion -he.sis? If not, OD what basis were these appointments 
made? . 

][r. B:. A. Sams: Total three, namely two Hindus n.nd one Mussalman. 
The an~ r to t.he !!f:'('ond part, oi the question is in the negative. 
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'I'he answer to the third part is that appointments are made with 
th9genereJ orders of Government, reserving one-third of the vacancies 
ior the adjustment of communal preponderance. 

PAUCITY 01' HmDUS APPOIl!lTlIlD AS CLERXS IN POST OFFICES IN THE 

BHAGALPUR DIVISION. 

240. Kumar CJaqllll&Dd. SiDh&: Is it a fact that all the appointments 
made in Post offices in the BhageJpur division between ,1st August, 1921 
and 18th February, 1928 went to Mtihammadans s.nd that no Hindu was 
appointed during that period? If not, will Government state the names 
of the Hindus a.ppointed? 

Mr. H. A. S&IIlI: The answer to the first part of the question is in 
bhe affirmative; the second part 0' the question does not arise, 
APpOINTMENT OF ANoN -HA.TlUCULATE AS A. CLERK IN TU POST OFJ'IClIl 

IN THE SA.HBALPUR DIVISION. 

241.J[umar GaDl&lWld SIDha: Is it a fact that Muhammad Abdul 
Hafiz, a non-matriculate, was appointel! clerk in the post office in the Sam-
bGlpur division without the sanction of the Postmaster General? Did it 
come to the notice of the Poetmaster General and if so, how was it 
treated by him? Who W88 the appointing authority? 

The Honourable Sir BhupeDdra Bath llitra: Government have no in-
formation, nor do they propose to call for /lny information, as the subject 
matter of the question is ono within the competenct! of the Head of the 
Circle to dispose of finally. 

APPOINTMENT OF RELATIVES OF THE POSTMASTER GENERA.L· TO POST 

OFFICES IN THE PATNA DrV18lON. 

242. Kumar Ganlanand. 81Dha: Referring to the reply given to 
starred quest,ion No. 127 in the Legisla.tive Assembly Debates on the 5th 
September, H}28 , regarding 5 n n matr lat ~ being recruited in the 
Pntllu division for clerkship, will Government st.ate llOw many of them 
were Muhammadl!.Ils and how many Hindus? Is it a fact that of the five, 
Abdul Mazeed, Mohamm'ed 'I.'aha., and Mohammed Sibli were three and they 
were all relatives of the then Postmaster Geupral. who sanctioned their 
recruItment as special cases? 

The Honourable Sir Bhupendra Bath Kltra: The ans\\u to the first 
part o£tha question is: four Muhanunadan>! and one Iijndu. The answer 
to the second part is in the affinnative. 

PROVISION OF QUARTERS FOR CLERKS OF 'l'HE KISliASOVNJ A!IID ISLAMPUR 

POST OFFICES. 

243. Kumar Ganlanand. Sinha: Is it a fact that the Kishanganj and 
J s]ampur post offices in the district of Purnea. suffered badly during the 
outbreak of malaria in those parts in November and December 19'28 '! 
Wha.t arrangements exist at those places for the quarters of clerks? Do 
Government r ~ to provide them all with quarters at the usual 'rate 
of rent in view of the unhealthiness of those places? 
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Ill. B. A. Saml: (1) 1'('8. 

(2) The clerks make their own I\lTangements; there are no depart-
ment.aI quarters for them at present. 

(3) The matter il'l under consideration., 

LATER RECEIPT OF THE CALCUTTA MAILS IN TtJ:lIl KATOlUA POST OFFIQB, 
BSAOAL!>ttit. "  ' ".' ',- '. 

244. :Jumar ~~ .J ld ~: Is it a faot tb4t the Caleutta maila are 
now received at the ''Xatori", Po,st Office in the dis$rict of Bhagalpur ODe 
day later than what it was before? If so, has. tbechange been tnade 
to the public advantage and if not, what is th~, ~n tbel1lfropl!' , 

, ":"'..' .' 
Xr. B. A. SUU: The tlDSWer to the first, Ptlrt of t,he question is in 

the uffinnativc. The chunge made has resu]t,ed in the acceleration of 
JIll\ilR f'xchnnged within the sub-dh'ision and particularly with the head-
quarters at Bnnkn. . 

The Po:;tllla:stl'I'-G(lnernl i" being t\bkt!d to. restOF,6. the arrangements 
for the direct dt'~tll: h of lllllils froUl Sil1iuliala to avoid the delay now 
~' ff r d by the mails from Calcutta. 

ELECTION O:F THE STANDING FINANCE OOMMI'M'EE FOR 
HAILWAYH •• -\XD THE PANEL FOR THE CENTRAl. ADVISORY 
(' '~CI  FOH HAlLWAYS. 

The Bonourable Sir George Rainy (:'IIember for Commerce and Rail-
,\ ay:·q: Hir, I move: 

"That this i\ssembly do r ~ to eleet. ill such manner 88 may he approved by the 
Hon()urllhl .. thl' Prl'sidf'nL elewll Ml'mbel's from the Assemhly who shall btl required 
to serve on the SWinding Finane ... Committee for Railways, IU; pro\,ided 10'1' in clauae 6 
of the Resolution adopted by the Legislative Assembly on fhe 20th September, 1994, 
on the eulljl'rt of thll separation of Railway Finance." 

The motion n~ ndopted. 

The Bonourable Sir George Baln1: Sir, I move: 

"That. this A88embly do pl'octlf'd to elect ill such manner &8 ma,y he approved by the 
Honourahlll the President, a Pant-! ('onsisting of eight Membf.re from which six shall 
be selt'cted to serve on the Centra) Advisory Council for Raiiwaya, u provided for in 
dame 6 of thl' Resolution adoptl'u Ily the t\~.lat \'  AUeJllbly on the 20th SlIptamber, 
1924. on tht! sullject.of the sepal'atioll of RaIlway Finance." 

The motion was I.Idopted. 

:Mr. President: I mil." infonn the Assembly that for the purpOSe of elec-
1 ion of \Ielllherf> to the Standing Finance Committee for Railways and the 
Cl'ntrRI Ad l'l r~' CouDcil for Itailways, tbe Assembly office will be open 
to recldve nominRtion!; up t.o 12 noon on Wednesday the 20th February, 
192H. find that the elcrtions for both the Commit.tees, if necessary, will 
take place in thit; Chnmber on Wednesday the 6th Marcia, 1929, The 
elections will be conducted in accordance with the principle of proportion. 
l~ r ntllt n by means of the single transferable voie. 
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CIVll-. 
A.-ErrpentUture chMged to BetJMt&e. 

f;JT4IQ'S. 

'l'he Honourable Sir George Schulter (Finance M~mb r : Sir, I move: 
"Tha.t im excells gl'&nt of Its. 89,127 be voted by the. A.a ~bly to replariee th.-

-expenditure rha.rgeahlf! t.o I'e\'enup actua.lly incurred in exce6S of the voted grant in the 
yeM 1926·27 in ~ t of 'Stamps'." 

'fhere ure 15 items of excess grants to be moved, which are fully dealt 
lvitil ill parugrllphs 8 to 18 of the Public Accounts Committee Report ADd 
ldo not propotie to offer allY explanations, unless they are asked for by 
Ronourable .Members. 
Mr. B. Baa (Orissa Division: Non.1Iuhammadan): Sit', this is the onty 

1'r.C'lIsion when recommendations of the Public Accounts Committee come 
IIp hefore the House in a cert·ain form for discussion. In 1926 and in 
1927 my redoubtable friend Mr. R n a ~m  Iyengar brought to the notice 
of the previous FinAnce Member on the floor of this House the question 
:whether the ~  should not be given an opportunity t,o discuss the 
Report of the Public AecountR Committee and that when the demands for 
c:'(ceRS grant!! came before the House we could take up the discussion of 
ih£' Public AcC'ounh; C nlln ttl '~ 'Report. Lalit yesr 

The Honourable Sir George SchUlter: On t1 point, of order, Sir. I 
sugl{eRt that 'the RonoUl'Rble Member, on your ruling in the. discussion on 
!;upplementar,v grAnts JIlRt. ;\'enr, is raising Ii question of policy which does 
not nris!' 011 tilt' "ote., that are heing  asked for now. 

Mr. B, Das: Sir, may J speak before you give your ruling now? Last 
.\'('lIr you Were plcuF;ed to giV!: It ruling that on supplement.ary demands 
for grnnt.f; . we are not to discUSR questions of policy. You quoted, at the 
tinH'. the Parliamentary practice, where questions of excess grants were 
nlf'o not allowed in the House of Commons; but your ruling was definitely 
on the supplemclltnr.v demands for grants. But before you give us to-day 
!l ruling on the demands for diRcuRSing excess grants, J would like to draw 
,v()1ll' attention to ",hilt passed before the Public Accounts Committee when 
the Government witness ga"e evidence, and certain matters were referred 
to whi(,h ought to be brought to your notice. I refer to the Public Accounta 
C(llllluittee's Heport,. Volull1t'\ II-Evidence-on page 4. There was a 
question by myself: • 
"1 woulrl point out that no dRy was allotted during the last a688ion to diB()us8 the 

TIIIport. of the C(Jmmittl'.p." 

T" which ::\fr. Burdon, t.llf~ Govel;llment wit.ness, replied: 
. 'Sir Basil Blackett fulfilled his promise nnd had the mAtter carl'!fully considel'ed. 

As Financinll F\et'retary, I noted that, if there WRR to hf' a. dillCuRsion ill the Assembly, 
they had ypt. to solve the pI'oblem of the form in which the matter was'. to be ]lut 
belm'l" the Allsembly. 'A diiCussion followed hy a. vote eeems out of the questIon, 
and it ~ m  to ml' the Al!st'mhly might resent. having R MYel procedure being imposed 
llpon it withoul being .g\"en all opportunity to cOllsider this qupstion of form. MId J 
think ,.,.e should consult the ~ lat  Department at once as regard. this aspect of 
t,he matter.' The Legislative Depa.rtment were consulted and a reference was made 
to the PreRident of the ~ 1a.th  AR5embly i and the ,·iew of the Pr88ident was this, 
tbat if. the SI!(')'etary of th~ AS!lemhly ill satisfied that Members deAoire to ha.ve " general 
d"bate on the first motion fot' exeell! grantll, he has no objection. tater r made enquiry 
lUI to what happenf,d and the Secretary in the Legilllatn'e-Department anllwered 'The 
r~ ly is in the neglltive. J would draw attention to the P"esident'li ruling of the 27th 
March'." 
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[Mr. B. Das.] 

'l'Lat is the ruling to which my Honourable friend just now refelTed: 
"The ruling Wall that in' which it waa heldthatquestionll of general policy could' 

not be t'aiaed or dillCussed on a motion for 81 aupplemental'Y grant. TIlIlt means that 
one avenue for the projected discussion W88 finally closed; and thereafter the action 
that. baa been taken ·11 to refer the point'wthe ,ofIicer in tAle Pinance .DepUimeut who 
i. preJNU'ing material for the Statutory Comm.iuion. We have in thill connection /lllao 
Itudied the procedure which ill followed in the House of Commons in England." 

Sir. m.Y !mbmission is there may be 80 Statutory Commission, of which' 
1 have no knowledge, nor have any other Members on this side of the 
House any knowledge; but as far as we are concerned we would point 
out that, in the Government Resolution of the 5th January, 1~ the 
GovemorGeneral in Council decided that they would ~ this House a· 
d&.y for discussion of the Report of the Public Accounts Committee. I do 
not therefore understand bow my Honourable friend Mr. Graham stated 
that there was no desire on the part of Members of this House to have 
a day for discllRsion of this fmbject. My submission is that when Govern-· 
ment issue their annual Resolution on the recommendation of the Public' 
Accounts Commit,tee, they ought to allot us a day to discuss that very 
Resolution on Lhe floor of this House. to discuss important questions of 
policy and prindples raised in t,hut Report. I IlIIbmit, Rir, that, RO fa1', no 
day hl~  been given to UB, and if your ruling to-day is that we cannot 
discuss it on excess grants I will bow to your ruling; but I would, on the 
other Iumd, ask the Honourable thc Finance Member and the Government 
tc give UR definitely a day for this purpose. It is no use telling us the 
matter should be referred t·o some outside body which is inquiring into 
certain matters. 

)(r. President: Who wunts a day? 

Mr. B. naa (and others): The HouRe. Sir. 

JIr. L. Graham (Secretary, Legislative Depllrtment): We have not 
given any special day for this purpose. Sir, because, '80 far as I am aware, 
nobody in any part of the House has asked for it. 

Jlr. B. naa: \Ve have asked for it on ",,'ery occasion when excess grunts 
have been discussed on the floor of the House; Ilnd here I am suggesting 
once ligain that a day should be given. When Government practice is to 
if'Rue their Resolution on t,he lleport of t.he Public Accounts Committee, 
why don't the:v bring thAt very ReROlution for discussion on the fioor, 
of the House:' 

Kr. A.. B&D&uwami Iyengar ('l'unjore cum Trichinopoly: Non-Muham-
madan Rural): Sir, I am afraid both the Honourable t.he Finance Member 
and the Secretary of the Legislative Department are in elTOr as to the exact 
snope of your ruling. The whole point is this: are we or are we not going 
to d ~  the Report of the Public Accounts Committee in this House, 
and whether the Government are going to allow us facilities for such discus-
sion or not. Sir Basil Blackett certainly was willing that this House 
should dif;cu8s this Heport. In fllct he was anxious that we should discuSs 
it, and suggested t.hat, if Members showed a desire to discuss it, he would 
be able to afford facilities therefor. The matter was somehow allowed not 
to be put on a proper footing because Government always draw a red herring 
ncross the path whenever questions affecting the rights and privileges of 
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this House are, concerned. "The Statutory COmmiasion is' coming': we will 
put every a.vailable question between us and the House into the sink of the, 
Sta.tutory Commission I " That is the attitude which the Government have 
all along taken up. Therefore the result of it is that, when th~ matter 
was brought before you, you very properly ruled that it is not right that, on, 
n motion fo!' F;uppJenwntlir,V grants, any question of policy, 
allY question of general policy of Government should be discussed. 
But as I understand Mr. Burdon's reply to the qnestion about the matter' 
at the last meeting of the Public Accounts Committee, he said the view 
of the President wus this: that if the Secretary of the Assembly is satisfied, 
that Members desire to have a general debate on the 6mt motion for excess· 
grants, he has no objection. Therefore, Sir, there are only two ways in' 
which the Report of the Public Accounts Committee as such could be dis-
eussed, apart from the specific motions for the excess grants that are being' 
made by the Honourable the Finance Member. One is by a. kind of general 
motion which I believe is the practice in Parliament, by which the Honour-
Rble the Finance Member.moves that this House do now proceed to consider' 
the Report of the Public Accounts C mm t~  and, arising therefrom, 
move the several excess grants tha.t have been recommended by the Publio 
Accounts Committee in the.ir Report; or, if t;hat motion is considered super-
Buous, we can raise the general debate on the Report of the Public Accounts' 
Committee on the very first motion for exoess grants. 

Mr. President: CRn you settle this question on the Boor of the House, or' 
Rhould yon not rather do it by having a conference with the Finance 
Memher? 

Kr. A. :a&ngaswami Iyengar: I have no objection to consulting the 
Honourable the Finance Member; and if the Finance Me.mber will gil'e us a· 
day for discllssing the matter and is prepared to allow us facilities, I am 
prepared tQ agree, I have not the slightest objection. I am 'Waiting to hear' 
wllllt j he Honourable the Finance Member has to say. 

The Honourable Sli George Schuster: Sir, the pa.ssage in the last 
Report of the Public Accounts Committee dealing with this subject reads 
as follows: 
"Our predeces80fH recommended last y.eal' that Govermnent should cOIIMder the hest 

method of giving effect to the 8tl'Onl( desire expreased ill the Assembly that the House 
should hI' given all opportunity to discuss, in general terms, thE' Report of the Pul.lic 
Accounts Committee on which the excess ~anb were hued. We have been informed 
t.hat efforts made hy (',ov6l'nment in this direction ha\'" pwved infructuous and. that 
steps IU'" being taken in COllll!lctlOn with the delilt8l'ationa vf the Statutory C"mmission 
to provide II: constitlltionaJ procedure which would met't the wiSihes of thl' Committe" 
in the mattpr. We desire, however. to reaffirm the recommendation mRde last year 
IUld Buggest that the Governmen.t of India should N'consider the matter without wA.iting 
for the deliberat.ions of the Statutory Commission." 

Ri/,. I think tiJat It constitutional SflUf~ is involved in this question and 
I m~f lf d ~ rt' to have nil opportunity of discuRsing' that constitutional 
qllest.ion with tbt' COllllllission of ,,"hicl! ~rr. Das Hnd others on that side 
have 110 knowledge, but ",hieh ~ actually going to visit Delhi some time 
nftt'r tilt' middll' of n(>xt month. I propos!' to tuke the opportunity to discuss 
it with them, Rnd after T hnvlJ IlHd that discusf'lion, I should b~ very glad to 
met'L nny r r :' ntllt ~ whom Honournble Members opposite might select 
to di,\('uf;I' h ~ question, Rpeakiilg for lIlYElel£, it: is my desire to meet their 
wishes in this matter. but T am not ill n pOflition to say anything furthC'l" 
today on the suhjed. 
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• ~. a. S. ShaDmukham Chet\1 (8afem and Coimbntore cum Norlh 
Areot: NOIl-:UluLammadan R.ural): Hir, my Honourable friend, the Finance 
Mtltnber, says that he ",ould have tb consult, the StAtutory Commission about 
the constitutional procedure involved in the disCllSF\ion of the Public Accounts 
Committee's Report on the floor of this House. Well, Sir, We know that the. 
Puplic Accounts Committee is constituted in virtue of th& provisions of the 
Goverllillent of India Act itself. I do not know whether there is any consti. 
tutional difficulty in enabling the Government to allot Il day for the diFlcllssion 
of the Public Accounts Committee's Report in this House. So far as I have 
been able to read the Government. of India Act and the LegiRlntive Rules I 
do not see tbat tltere is any constitutional objection to the Government aUot-
ing a specific date for the dis('uBsion of the Report, in this House. We know, 
U.V obser-ving the practice in the House of Commons and other I.egislatures, 
what an impol'tsnt part the Puhlic A nt~ Committ,ee Rnd itA R.eport play 
int.be management of the finanoes of the country; And I ·take it, that, from 
t>hcver,Y fnct tlmt the Government. of India. Act ('ontninR provision for thc 
eNlstitution of a Public Accounts Committee, we must presume that the 
authon:; intended t,hnt the Report, of tbe Committp€" when published, ought 
to be diseusspd on t,he floor of t,his HOIlr;e And t,hat, tho Memben:; ought to be 
given nn opportunity of expressing their view-point. on the Report. I do not 
fPC what d ff (' lt~ there if! for GovArnment., even under the powers vested 
in this How.;e und the Government of India, under t,he preRtmf. Act, to allob 
n dn~' for the diR('uRSion of the Public Accounts Committee'R Report in t.his 
H01\f,;e. and I renlly C'IUlnot understnnd whnt constitutional difficulty there is 
in the way of the Government of Indin in oc('eding to the desire expressed by 
the House and the Public Ac('ounh, Committee'in this muttf'r. 

lit. K. S. Aney (Berar Hepresentatiye): I ·onl:",. wish to add one thing, 
Sir. I al}) vel',\' glad that this point has been raised h." my friend Mr. DaB. 
Tht' Pnhlic Accounts Committee is appointed by thir; House for t.he sake of 
ReJ'utinising th£' accounts Rnd is under the statutory obligation, not only of 
l:x!1l1lining the IlCCount8 and moking its appropriate recommendationl'l, but is 
HI80 further ntr t~d with t he obligation of bringing to Uw not.ic·e of this 
Hour;e nil the irr£'gulorities and the recommendations whieh they have made, 
find nil (he items ",hid. the\' think are irregular !1lld so on; that. speemc 
rm,ponRibilit:v has to be diseharged by the Chainl1an of the Committ.ee, who 
iR the Finance Member himRelf, by giving this HOUFoe a specific day to 
('~mR d r t.hORe reeommendat,ions. If such R day is not nllotted by Govern-
ment, then the alternative was tha.t the House should ava.il itself of the 
onportunitv when Excess Demands are lUade by him. Tha.t is the only 
o1;her r m~d .. If vou, Sir, think that a discussion cannot be raised on the 
f'XCCSS d mn~ d ~r the Public Accounts Committee's R.eport, t,hen J think 
i he Finance Member must find out a clear day for the diRcussion of the 
Puhli(' AccountR Committee's Report and allot that day to this Houfle; 
ot IlPrwiRe I do not. know how they CRn at f t r J~' fulfil the statutory 
ohligntion!;. or comply with the requirements of the provisions laid down 
in LegiRlntive Rule 52 (2). 

Mr. A. ltaDguwamt Iyengar: May I say a word, Sir? 
Xr. Pruidtnt: The Honourllble :Member iR not entitled to speak twice, 

a~ he knmn;;, lP. there an" rule which tbe Honourable Member can cite 
which would enable ll l~l to do so? 
Xr. A. Jt.&Dguwami IyeDgar: Thp Honourable the Flbance Member, 

.sir, made an explanatory statement ••••• 
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IIr. Prui4ent: 'fhe Honolll'tlble Member is agaip making eo speech 
which he it> not entitled to do. 

Mr ..... :aan,...aml 178111&1: I hope I will be excused for nt l'f\ ~. 

1 said in t.he course of my observat.ions, when the Finance Member 
said 

~~. President: The Honourable Member is explaining his own speech. 
J do not Know under what Standing Order or r l~ I can allow the Honour-
~lbJ  ::\1~~nb r to do so. 

Mr. A. :aanguwaml Iyen,ar: All right, Sir. 

Sir ,unhotJDldatt 'l'hakurdU (Indian Merchants" Chamber: Ind ~n 
'Commerce): Sir, I want to sa\' very little on this. Mr. Graham said,' that, 
Hi' f~r IiIS he 1\'as aware, there ~ IlR no demand from the House for Q special 
. dRY for the purpoBe of discussing Mle CommittEle's Report. 

Mr. L. Graham: When I Raid there was no demand, I meant that no-
bod." had actunlly asked thRt a particular day should be given. That I think 
is not quite the same thing, 

Sir Purahotamdas Thakur4u: I do not know bow "anybody is actually 
. to ask for a dtl\"', but I understand from mv friend Mr. Abdul Matin 
Chaudhlll;", who' represents my Par1,y on the Public Accoun1,s Committee, 
that he expressed u n~r,  strong desire for this-and I understand that re-
1.1'(~ 1l1 1 'F  of most of the PartieR on t.he Public Accounts ·Committee 
WerE' unanimous in this, I want to have it made clear for the guidance of 
tIll' \l~ , HiI', 1hut if there IS IInv other method which is desired for the 
pm'pOKe of making clear the wish ~f the l\r ~  Parties in the House we 
would like to know it. I myt;elf aIll very strongly of opinion-and my 
Party shnre that c;.)linion-tlillt there should be a. day allotted for 1,he 
J'uhlic Accountl'l COllunittee's Report. being d ~ ~ d  otherwise t.he Report 
"elTes little useful purpose. 

Mr. President: I IIIll 8ure the House will he grnteful to the Honourable 
':\11', Dai-l for drawillg itt; uttention to this nlost important point. The ques-
t ion rnised b\" him is whether Government should not afford fe.cilities for the 
. dil'('u8sio'n ;)f the Public Accounts Committee's Report. The Public 
Accounts Committet· ~ a l'r ~lt n of this House, and it is only proper t,hat 
the I~ .a made by that Committee must be discussed on the floor of this 
House, [I'l1e procedure to be adopted in doing so  is a different matter. 
'The Honourable the Finanee :Member raises objection to the procedure DOW 
!J'ropo8ed to be adopted hy Mr. Das, namely, to disouss on this item the 
-. question of l ~'. But 8S I understand, the implica.tion of what the 
Honourable Member desires is not that he wants to discuss the part,icular 
. question of policy invoh'ed in this part.icular grlUlt, but he wants really and 
frankl,v a full discussion on the whole of t.he Report of the Public Accounts 
-Committee . ,J 
IIr. B. »u: Gr;, Sir, 

I Mr. Prel1dent There.fore, the part.iouler ruling U t~d the Honoura.ble 
Finnnce Member oes not appl,\' to the question raised. I am clearly of 
opinion that· we should est.ablish a practice in this 0 ~  by which the 
Report of the Public Accounts Committee can be discussed fully. I know 
in some of the provinces the practice has' been for the Finance Member to 
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[Mr, President.] 
make a motion "that the l~ rt of the Public Accounts Committ(le be 
.taken into consideration"; and if that motion is cilmed, he r a~\ to 
make the next motion "that the Heport of the Public Accounts Committee 
b(\ adopted", on which amendments are moved by Honourable Membets 
nD:d carried or r ~ t d. on their l ~r t . I think th,at is II: practioe h ~ we 
nught well copy m thIS HouseUut I see the dIflicultIes of the Honour-
able the Finance Membt'r, ThIS point has been sprung on him as a. surprise 
I understand. As no notice was given to him, I do not think he was ready 
to meet this point and it is necessary that we sboul4 allow the Honourable 
the Finance Member to consider the whole question and come out 
witli a definite propos&l.";l1: make these observations with 8 vie.w to enlighteD' 
the House and for tbrlinance Member to oonsider how best to proceed m· 
this matter QD.d e"plain what the correct procedure should be, It is not 
possible in this session. at any rate.. to introducEl this new departure 
because we have got the excess grants now before th~ House. and ·unles8 
the Honourable the Finance Member is prepared to drop them at present-
and bring them forward at Il. Inter stag-c. such departure cannot be made. 
I think however he must. have some Hme to consider the whole question, 
ill consultation with the leaders of art ~ In this view I do feel very 
~tr n'l'ly that the time hal; arrived when ~~1U t adopt the correct practice· 
of a.ffording opportunities for t.h~ dillcussion of the Report of B Committee· 
whic1. is t.he creation of this verv RouRe. and ask the Govemment to look 
into the matter at. the earliest posllible opportunity. 

Mr. President: The question is: 
"That lin exc_ gl'aut of Rs, 89,127 I)c voted hy the ASllembly to r ll\r ~  the-

expenditure chargeable to revenUII actually incurred ill eXCfS8 of the yoted grant In the 
year 1926-27 in respect of 'Stamp.·, .. 

Tlw motion was adopted. 

INTElmS'1' ON MI8Cl!lI.LANEOtl8 OULlGATTOXS. 

The Bonour&ble Sir George SchUlter: Sir, I move: 
.. That o;n excess grDJ1t of Rs. 74.283 he voted by the A ~ r hly to r lal' ~ the 

expenditure chargeablie to revenue actually incurrp,d in eXt'6SS of the yoted graDt m the 
year 1926-27 in respect of 'Interest on 'Miscellaneous Obligations· ... 

The motion WU!; adopted 

EXECU'fIVE COUNCIL . . 
The Honourable Sir George Schuster: Sir. I move: 
"That an excess grllnt of R~. 42,501 he voted hy the A mbl~' to r lar ~(' tl, .. · 

expenditure chargeable to revenue actually incurred in excess of the \'oted grant JII the· 
year 1926-27 in respect of 'Executiye Council· ... 

The motion WIIS adopted. 

EMIGRATION-INTERNAL, 

The Honourable Sir Georg. SchUlter: Sir. I move: 
"That an exceMB ~ra.nt of Rs. 1.045 he voted hy the A5semhl:v to regulari!,f' the· 

expenditure chargeable to rllvenue a<:tllally incurred in eXCBMS of the t~d !(1'301lt til tllP' 
year 1926-27 in respect of 'Emigration-Internal'." 

The motion was adopted. 
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J OINT STOCK COMPANIES. 

Th. Honourabl. Sir Georg. Schuster: Sir, I move: 

"That. an p-xcesl grant of Rs. 3.364 IJ(-,'oted by the Assembly to r~ lar ~  tbe 
'ou;penditure chargeable to revenue Q.('tually irlcrurred in ex oeM of the vot-ed grlllt in'the 
:vear 1926·27 in respect of 'Joint Stock Companies'." 

The motion was adopted. 

SVPElt . .\NNUATION ALLOWANCES AND PBNBlONS. 

The HODourable Sir George Schuster: Sir, I move: 

"That an exceSll g)'ant of Hs. 28,594 he voted h~' the Assembly to regularise the 
·e:EpOnditure chargeable to revNlue actually incurred in excess of the voted grant in the 
yoar 1926_27 in respect of 'Superannuation Allowances and Pensions'." 

Tht· motion wns I1dopted. 

:\-IISCELLANEOU!!I. 

The HOI1ourable Sir Georg. SchUlter: Sir, I move: 
"That an exCeIII grant of Re. 5,22,571 be "otM by the Allsembly to regulari .. the 

·4ixpenditure ohargeable to re\'enue aehlally incurred inl'xces8 of the voted grant in the 
year 1926·27 in respect of 'Miscellaneous· ... 

The motion "'UR f:dopted. 

CENSUS. 

The Honourable Sir Georg. SchUlt.r: Sir. I move: 

"That Ron eXCffiS gnnt of Rs. 1,991 be voted by the Aasembly to regul.rille the 
~ nd. t r  chargeable to revenue actually incurrfld in excess of the vowd grllllt in the 
year 1926-2'i in respect of 'Census' ... 

Thl' motion WQS adopted. 

R.-E:r-pcJ1difllrc chargc(l to CapitaZ. 

C AI'ITAL Ol'TLAY ON CURRENCY NOTE PRINTING PRESS. 

Th. HOIlourable Sir Geor,. SchUlter: Sir, I move: 

T~at an exceBII grant of. Rs. 4.839 ~  voted .by the ASllembly to regu'arille the 
""xpeudlture chargeab. to capital actually Incurred ltI excess of the voted grant. in the 
year 1996·21 in respect of 'Capital Outlay on Currency Note Printing Preas'." 

The motion was adopted. 

COMMUTED YALUE OF PENSIONS . 

• 
The HODourable Sir George Schuster: Sir, I move: 

"That an eX(,PSs Itrant of Rs. 2.87.124 he votEld by the ASMmbly to reglllarise fbI! 
-expenditure-char.geable to capital actually incurred in CEl~ I of the voted grant in the 
,.ear 1926·27 in respect of 'C'ommuted Value of Pensions'." 

The mot-ion wns adopted. 
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C,-Disbursement of Loafls and Alitoanres, 

IN'l'EREST FlmE ADV.\X('E". 

The BonOW'able Sir Geor,e SchUlter: Sir, I move: 

"Th.at a.n excelis ~allt of Hs. 4,25,746 1Jt' voted hy the Assemoly to regulariee the 
expenditure actually mcurred m excess of tlu' \'( t~d gl'ant in the ,veRT 1926·27 in r~t 
of 'Interest Free Advances'," 

Tht! motion ",us tuopted, 

RAILWAyS. 

A. E~ 1ld t1tr  charged to RCt'cnue. 

RAILWAY BOARD. 

The Honourable Sir Gaoree SchUlter: Sir, I move: 

"That an excess grant of Rs. 82,000 he "oted by the AlNlemhly to regularise the 
expenditure chargeable to revenae actually incurred in excess of the voted grant in the-
year 1926-27 in respe-ct of 'Railway Board' ... 

The motion was IIdopted. 

COMPANIES' AXD hDIAX tlTA'l'ES' SHARE OF Sl'RPTXS PnOFITS AND NET 

E.o\RNINGS. 

The Honourable Sir Gear" Sehmer: Sir, I mote: 

"That. an exc_ grant of Re, 4,26,000 he voted h~' the Aileembly to re-gulari8t" the 
ellipenditure chargeable to revenue actually incurrl'li in excess of the voted grant in th., 
year 1926·27 In respect of '('ompa,nies'and Indian Statl's' Share of Surplus Profits and 
Net Earnings'." 

1'he motion was udoptt:'d. 

B,-EJ:peudit1tre charged to Capital. 

NEW CONSTRUCTIONS. 

'the Honourable Sir Gaol'le SchUlter: Sir, I move: 

, "That' aD excess grant of Rs. 13,01,000 he voted by tile Assembly to iegularile the 
expenditure cbargeable to capital actually incurred in excesa of the yoted grant in th& 
year 19'.16·27 in respe-ct of 'New Conshuctions'." 

The motion was udopted. 

OPEN LINE WORKS. 

The IloDourable &11' CJeoqe SchUlter: Sir, I mow: 

"That an excess grant of Rs. 1l,65,OOJ hI! yoW hy the .\ssemhly to regulariee the 
expenditure chargeable t() capital actually incllrred in Illl:cess I)f the "oted gt'ant in th",· 
year 1926·27 in respe-ct of 'Open Line Works'." 

The motion was r.dopied. 
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CVSTOM'8. 

The Honourable Sir George Schulter (Finunce Member): I move: 
"That a lIupplemeDtal'Y 5um 1I0t exceeding Rs, 99,000 be granted to the Governolf' 

General in Council to defray til;, chal'gt'M which will (.~ m  ill courae of payment during 
the year ending the 3ht dll~' of March, 1929, ill I' ~ t of C t m~ .'  

Sir, this is not u grant from geuCl'al revenues, but only represents th~ 
repuyment. of Kunda," ft'efoi mon('," held in trust by the Government of 
.fndin, '1'11e m n('~' lIS to bf' devoted to assisting in the construction of at, 
building for the MII,vo ~1l\r ll  Institute in RHDgoon. The question of the, 
'1pplicutioll of these hllncin.,' fl'c,. wa .. fully disclissed befort' the Btlmding 
F nan ~  Committee th ~ yelll' find I have given an undertaking to the 
Stunding Finunce C' ml1l ttt.'l~ thnt the whole question of the distribution 
01 t,hese fces \\'ill be put b f r~ the Stllnding Finance Committee next 
year. 

·1Ir. Jr. O. abundel' (Calcutt!!: Non-Muhammadan Urba.n) : With 
)·(·gurd to this item. there is one thing which is oot quite clear to me 
I.nd I should like an cxplunatiou before I vote on this item. Turning to 
t,hc proceedings of till: meeting of tht' Standing' Finance Committee, it 
(lppears that the Committee WtlS HI:lked to upprove o( B grant of Rs. 78,500, 
but, I1S u. mutter of fact, the grant which is asked fol' here is Rs. 00,000. 
How this RR. 21,000 came to be added requires ari explanation. 

111'. E.8anjlva Bow (Financl.' Department: Nominated Officilll): The 
flmount of t he grant nctunll,v l)roI)oFled to be given to the Institute is 
Rs. 98,600. It was originall,Y anticipated that it would be possible to 
meet Il sum of HR. 20,OOn by rl.'llppropria.tion from the existiDl budget 
grants. (Some HOt/ourable .\(etnherll: "Louder please".) But later on 
it WRS found' that it. Wilt-; not Jl ~ bl  to meet this amount by reappl'OIpria.-
t,ion IUld 80 a supplementary grnnt !t1l8 heen pre8ented for the full amount. 

111'. President: The question ~: 

"Thwt. a. supplementary 8um not exceeding as., 99,000 he granted to the Governor 
General in Council to ddra\' th6 charges which will oome in course of payment during 
the year ending the 3bt da'y of March, 1929, in respect of 'Customs'." 

The motion was Ildopted. 

SALT. 

The Honourable Sir George SchUlter: I move: 

"That a. 8upplementary sum not (' ~d 1' ~ R&: 75,000 ?e granted to the r~ r 
Genleral in Council to defray the charjofc.. whlCh Will enlOe 1n course of pa.yment darmg 
the year "nding the 3ht 1a~' of Man,h, 1929, in respect of 'Salt'," 

The motion was r.dopted. 

• Speech not correoted by the Honourable Member. 

( 905 ) 
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STAMPS. 

The BODourable Sir George Schuster: 1 mow: 

·'That. 8 supplllmenlBry eum not, exceeding Rs. 24,000 be granted to t.he Governor 
0'(\n(-r81 in C',ouQ(,il to defray the charges whi('h wi\] (,orne in couree of payment during 
thl' ~' ar ending the 31st day of March, 1929, ill respect of. Stam a'.'~ .. " 

The mot.ion was adopted. 

The BODourable Sir Gear,e SchUlter: 1. move: 
"That a supplflmentary fum not exceeding Rs. 8,79,000 b., gra.nted to the Oovflrnor 

·Genera.l in Couneil to defrllY the har ~ ",;hich will ('<lin" in ('ourse of payment durillg 
the year endiJlg the 31st day of Mal'('h, 1929. in rHflect of 'Indian PORb nnd 'telegraphs 
DepartJDent,' . " 

The motion '''fiS f.dopted, 

I~TEREST ox DEBT AND RED{;CTIOX Olt A Y()IDANCE OF DJ.:BT, 

The JloDourable Sir George SchUlter: I m 0"1.' : 

"That. a supplementary sum not excoeriing Rs. 21,47.000 lJe granted to the ~y rn r 

. G'enern) in COUII('i\ to defray t.he C'hnrges which will come in course of payment during 
the yellr I'flding the 3lBt. dRY of March. 1929. in respt'C't of 'Interest on Debt and 
Rleduction 01' Avoidance of Debt'," . 
Kr. It. E. Shamnukham Obetty (Salem nn(l Coimbatorc cum North 

Arcof.: ~ n ~I hammllllf1r  Rural): In (:onnection wit,h this l'lUwlemen-
tary dema.nd T would like to know from the Honourable. the Finaace 
~I mb r whet-her. as was report0o in the pnpCrR, it is It fact tha.t about 
· 23 per cent. of this loan, tha.t wa.s raised in London. was left unsubs-
· cribed in t·he bands of the underwriters? 

• The K0D011lable Sir Georle Schuster: ~I.  Honourable friend's state-
ment is quite correct. 

lIr. A. lta1guwami Iyengar (Tnnjore CU7I1 Trichinopoly: Non-Muham-
madaB R\ITll.l): May I know what i" the reason for it? 

The JlODOurable 81r George Schuater: The rea-sons for it would take & 
very long time to explain in detail, but the reason why every responsible 
. ~ rr r tha.t issues a loal'! in London has the loan underwritten, is 
i)CCBUSe t.here is a certain amount of risk that the loan will not be subs-
tribed for by the public, The fact that in this cnse the whole of the 
loan was not subscrIbed for by t,he ,public shows the value of t.hat pro-
vision, which is really an immrnnce provision, It 80 hl\.rr n(~d, lis a 
mn.tter of fnct, thnt t.he last, st.erling loan of t.he Government. of India. 
was brought. oul at l\ time when there wa.sn certain amonnt of d r~ n 

in London owing to the ilInesR of His Majest,v the King Emperor, and 
t,ha.t accounts partly, for the foot that the "'hole of the IOfln is not subs-
cribed. A loan for £10 millions is considered quit.l' It large sum in the 
London marKet, and the rcsult of this part,iculnr loan, brought out at 
t.ha.t pa.rticular time was  generally considered extremely satis£a.ctory. It 
!!.,......ofcourse. impoRRible to choose exactly IiiI' moment f\t which one ~  

· will bring out n loon of t,his kind. The JOf\ni; t hAt have to be il'sned in 
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London have to be arranged forr in advaooe and they have to take their 
place on the list of Joans, and one has to take one's place when one can 
get it. I think, as a. ma.tter of fact;. ·the Government· of In4i81 may 

n rat~lat  ~h m l d that they did take advantage of the opportunity 
to issue this particular loon when they did, beca.use financial eondimoQ,6 
ha.ve become . much more stringent since then, and if this, particular lOaD 
was brought out to-day, there ill no doubt that it would have to be offered 
fit a very much lowtlr price and that the response to the ofter would not 
be so favourable 8S that which .we actually received. 

Mr. Preetdeilt: The question is: 

"That a supplementary 8um' not4IXceedingBB. 21,47,()()(J be grantecl to the Gowrnor 
'G'eneral in Council to defray the oharges whioh will come in couree of payment d r ~ 
the year ending the 31st day of Ma1'oh, 1~, in respect of 'Interest on Debt and 
}bo'duction or Avoidance of Debt· ... 

The motion was adopted. 

INTEREST ON MISOELLANEOUS OBLIGATIONS. 

TIle Honourable Sir George SchUlter: I move: 

"That, a supplementary 8um not f' ~d n  'B.s. 2.111,000 be ~ant d to the Governor 
'Gene1'8l in Council to defray the Cllbur,. which will come in course of. p80ytll.llDt '1I'I'ing 
the year ending the al.t day of March, 1929, in respect of 'InterleBt on Mileeu.neoa. 
Obligations'...· . 

Thf) motion was adopted. 

'LECHSLATlV1!I ~ DIl JS. 

":l'hat. a 8upplementary 8um DOt. exceedin/: RI. 1lO,OOO ~ ~nt d to ~h  O'over,nQr 
Genllr",1 in youncil to defra.y . .t..be. charg" whIch WlU come In conrll8 <If 

It lfOOW. pa.yment. dunng the yeaT f'ndln-g the :3ht. day of March, 1929. in respeet.of 
'T. ~ 1at fl 'BodiM· ... 

r]'hl' mot.ion WfiR IIdopted. 

DEPARTMENT OF EDUCATION, 'HBALTR AND LANDS. 

The Honourable Sir George Bchtdfet: I m ~: 
"That a supplementary 80m notexceedil:'r R~. 8,000 ~ grau.Led to the GovlIr!1or 

O'eaeraJ in Council to defray the charges whIch WIll come In course of payment durlDg 
bile 1".r endiugthe 31st day of March, 1989, in 1'espect of the 'Department of Ech-· 
.cation, Health and Lands' ... 

Tho motion was adopted. 

POLIOII. 

The Honourable Sir Gecqe S h t r~ 1 m l~ 

"Tha.t a. lIupplementary Burn not l ~  RII; 8,000 ~  graMed to the ao .. ernor 
~tl r 1 in Council to defray t·he chArgeR wtnoh Will come .In oonrae of p&y1Ilent daring 
the year ending the 31st ddY of M' ~ 19l!9, in r~ of ·Police· ... 

The motion was adopted, 
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MB'l'BOItOLOOY. 

The BOD01Jl&blt Sir CJeo1'ge Sch1l8ter: I move: 

·'That. a lupplementary Bum not l'ltceeding RI. 45,000 be graIl ted to t.he Governor 
tG'eDeral in Council to defray the c'largllll which will come  in coarse of payment durin.g 
the yW.r edina t.he nit day of lIarch, 1929, in respect of 'Met.eorolo,gy'." 

The motion was adopted, 

MBDICAL SIIRVIOBS. 

Th' Bonourable Sir o.or .. ' SchUlter: I move: 
• iT,hat, Do \ ~r ' 5UD!!¥It exceeding RI. !1,ooo be ~Int d to the GQvernor 

G'eneral in Council to defray tbe ohargllll which will r m '~ COUr"" of paoyment during 
the year endin;; the 31st day of March, 1929, in respect of 'Medical Services'," 

The motion WBS adopted, 

PUBUO HEALTH. 

The HpDOUl'&ble Sir George Schuter: I move: 

"That a supplementary SIUD not. exceeciiagBa. 37,000 be 'granted to the Governor 
~ n .t in Council to defrlY the eMr"es whicb will 'come in oourl8 of payment durin, 
the year ending the 31st day of March, 1929, in rNptKlt of 'Public Health'," 

The motion was adopted. 

CIVIL VlITJIltlNAaY BUVle",8. 

The Honourable Sir Geof.e 1IcIL1UMr: ·1 move: 

"That a supplementary ilum DOt eaceed.ing Be. ~,  be granted to the Governor 
~al in Council to defray the charges wl1ich will come in conrae of pa.yment during 
~ yew, endin",the 31,t day of March, 19!!9" in respect of 'Oivil Veterinary S r .'.'~ 

The motion WBS adopted. 

.INDUSrRIE8. 

The HODourable SIrGeoi,. ScimlW: I m9ve . 

. "ThAt a supplementary lum not exoeedinp; Re. 19,000 he granted 1.0 the Governor 
.. ' D~ta.l in Council to defrayihe chlU'ges whir-h will come in oourle of pa.yment durinll; 
. the' year ending the 311t day of March, '1999, in reapect of 'IndustriflR'... . 

The motion was adopted. 

EMIORATION-EXTERNAL. 

The HODourable Sir Georll SchUlter: I move! 

~'That & aapp\ementary IIIIID not exceeding RB. 31,000 be g,nnted it. the Governor 
G'eft"ral in Oouncil to defray the charlt" whicb will come  in courae. of payment during 
the yMr endin'g the 31st dRY of March, 11129, ill "Ipact of 'Endgration-Extel'1ll1'." 
, I 
The motion was adopted, 
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INDIAN STORB8 DBPABTIIBNT, 

The Honourable Sir GeOl,. Schuster: I move: 
"That a supplementary sum not exceeding Ra. 70,000 be sranted to the Governor 

General in Council to defray the ehA.rges which will cume in courBll of payment during 
the year nd ~ the 31&t day of Ma.rch, 1929, in reepect of 'Indian Stores Depart-
~ nt'.  

The motion was adopted. 

MINT. 

The Honourable Sir Gear,. Schuster: I move: 
"That a supplementary sum not exceeding B.s. 7,77,fXXJ be sranted to the Governor 

G'eneral in Council to c!efray the charges which will come  in cour8ol of payment during 
the year ending the 31. day of Maroh, 1929, in respect of 'Mint'," . 

The motion was adopted, 

STATIONERY ANb PaINTING, 

The Honourable Sir Qecqe Schuter: I move I 

.L. 

"That a . l lllAlllt~'y lum not exceeding RI. 6O,fXXJ be granted to the Govern'or 
General in Council to defray the charge!' which will come in course of payment during 
the yeB.r ending the 31st day of March, 1929, in respect of 'Stationery.and Printing'." 

The motion was adopted. 

MlSOBLLANJAOU8. 

The. BoIaourabl. Sir &toree Sohuster: I mOVe: 

"That a supplementary sum not exceeding RI. 5,Bt,fXXJ be l1'aI ~d bo the GoV8l'IlOf 
41'eneral in Council to defray the ahargee which will ooma ba cour .. of payment during 
the year ending the 31st day of MarCh, 1929, in l'eepeot 01. 'MilCe1laneoua'," 

Kumar G&DlaD&Dd SlDha (Bhaga.lpur, Purnell. a.nd the S&nthal 
Pll.rganas: Non-Muhammadan): I rise to move: 

"That thll demand f ~ a suw.leraentary pnt of a IUDl not exceedIng 'Q.. 5,89,fXXJ, 
to defray the charges which WIll CQlJle in course of payment during the year ending 
the 31st day of March, 1929, in re&p8Ct of Miaoel1aneou8, be reduced by Re. 3,02,000. 

Sir, I do not think that the House ne.eds much persuasion in accepting 
llly motion. 'fhe amount by which I want the grant to be reduced repre-
sents the lIum required for meeting the expenses of the. Auxiliary Committee 
on the Growth of Education and the expenses of the Indian Central Coin-
mittee. Both of theBe are Co-operll.ting with the Simon Commission. 
The House, as it is well aware, has registered its decree against the Simon 
Commission, and it has a1Dnned that it shall not have anything to do with 
'he Simon Commission in any shape or in any form. When a motion was 
made in connection with the Budget t~  for the year HI28-29, for a gra.nt 
to the Indian Statutory Commission, the House is well a.ware that it re-
fused the grant and it was restored by the extraordinary powe.r that the 
Governor General has got. 
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Now, these two items did not find a plaoe inthe,previous budget 
estimate. It is for the first time that these two items have been brought 
before, the House, and, of course, as these are Cottlmittees which are to 
work in connection with the Simon Commission, I think it ill only proper 
for this House to reduce this grant also. 

I need not repeat here the old, old tale about the appointment of the 
Simon Commission and the insult that was offered to India on that account. 
The country has amply demonstmted its resentment, and it must be fresh 
in the memory of the Honourable Members of this House how that Com-
mission WJUj greeted throughout th~ ~try, eepecia.Uy at, Luqknow and in 
the Punjab. 'The Members of the lIidiaD. Central Committee .  .  .  . 

Mr. PreI1deD,':The Honourable M mb~ oomes from Bihar? 

Kumar G&DI&Il&Dd S1Dh&: Yes, but I submit that nowhere in this 
country had the Simon Commission Bny other reoeption but that of black 
flag!!. I mention particuillorly the Punjab and Lucknow, because in regard 
to the Punjab we had just the other day a 'discussion on the assault com-
mitted upon Lala Lajpat Rai .. nd :h 01l~ ~A f it; and in regard to 
,lJucknow we all know how wantonly the police behaved and how the Gov-
ernment was taxed to keep down the demonstrations against the Simon 
Commission. 

Not.' with regard to those ha.ppenings, if the Members of the Centra.! 
Committee had any respect for their country and their countrymen, they 
ought to have resigned their seats, without regard to the fact that they had 
accepted at first to serve on that {}ommittee, but they did not do so and 
are shamfllessly there (Laughter), and it is for us in this House, who ha.ve 
resolved not to have anything tod01ritb '~ ' Simon Commisaion 'in any 
ahape or fonn, to give an effective reply t& the brazen faced affront that is 
,being shown to u!! by the Government in asking U8 to accedfl, to the demand, 
thereby adding injury to the insult that has already beenofiered to us. 

Sir, I move. 

TIae BoDourable ~. 3. Orerar (Home Member): Bir, I intend to reply, 
iu the very briefest terms to the observations that have fallen from the 
HODOurable Member opposite. 

The circum.tanoes in which the Indian Central Committee were appoint-
ed are very well known to the House. The whole question of the policy 
underlying the matter was fully discussed on the occasion referred toby 
the' Honourable Member, and it would be superfluous for me-indeed' I 
Lhink I would be out of order if I did so-to recapitulate the circumstances 
even in the m'OMt restricted manner. 

The Honourable Melnber 'Jpposite cannot expect me to agree with, nor 
tlRl:) he expect me to nllow his observations to paBS without a very strong 
~ r n of dissent in respect of the terme which be used with regard to 
the Members of the Central Committee. Whatever views may be enter· 
tained by Honoura.ble Memben opposite, trty own view and the view e,f 
the Government is that those gentlemen performed a very grea.t publio 
,eryice. .(Ironical Cheers from the Oppoeition Benches.) As regards th~ 
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oi,her item which the HonourlLble Mcmber has i taken ohjection' to, I shall 
merely point out that section 84A of the Government. of India ,Act lays 
tlpecial stress upon enquiring into the state of education in the country. 
:mo the warrant of appointment of the Committee especially empowered 
I,hem in that bchulf, That the investiga.tions o.f tha.t Committee and their 
neport will be of very mllteriuJ assistance both to the country and to 
"veryone interested in the future llrogresR of this oountryis, I think, a 
lIlatter which Clmnot be denied. 

,t;ir, I oppose the motion. 

Puldlt Kotll&1 Nehru (Cities of the United Provinoes: Non-Muham-
madan' Urban): t;ir, I wish only to add a word in regard to the C ~ 

COlllln'ittee which hUM been appointed, and the expenses of which are now 
. d£>manded from us. 

It ha.s been said that the appointment of the Simon Commission was 
lin insult to this country, and it hus been repeated from a thousand plat-
forms that it wus an insult. But, Sir, nothing could be .a greater insult, 
nothing could hllvlJ gone further beyond alllilllits of ordinary deoency, than 
,the appointment of the Ceatral Committee. 1'he Honourable the Home 
. Member bus reseuted, and enterl:ld a strong protest against/ the reference 
made to that Committee by the Honou.ra.ble Member who m\>ved this 
nmelldment, I wish to say, Sir, that  that Committee, in aooepting the 
dt:grading position which has been allotted to them by the Govemm'ent, 
have "tuJtified the'mseJves and stultified the whole of this House. We 
know than the Government had Dot the courage to come to this House for 
th(' election of t.his Committ.ee. 'fhat Committee has been appoiDted in 
~ t  of the wishes of this Housl'\ and over the head of this House. Now, 
if these gentlemen who are serving on this Committee only appreciated 
their responsibility t,o themselves, and to the House of which they o.re 
Members, it was their obvious Ilnd plain duty to refuse to act upon it, 
but they have decided otherwise, tUld are now touring all over the country 
giving such 1l8sista.nce I1S they Ca.ll to the Simon Commission. They are 
quite welcome to give whdWver assistance they can, but there 08.11 be no 
gRiDsaying the fact that they have inBulted the House and have degraded 
themselves . 

. PuaditHirda.y Hath K.UIlIl'U (Agra Division: Non·Muha.tnmadan Rural): 
hir, you have on more than one previous occasion ruled that, ,the question 
of co-operation with the Simon Commission having been decid-ed in the 
negativo by this House, it is not open to us to consider it further .unless 
Oovernlllent choose to bring forward a motion asking the House directly 
to rescind ita former decision. I will not therefore  deal with that quettion 
tIlJW. r.I.'he Resolution passed by this House, deciding not to oo-operute with 
,dlt' SimonCommiflsion at any stage and in any form, therefore stands. 
'Why have then, Sir, Government brought forward a demand for about 
t,hree lakbs of rupoe8,Blking us to vote money .for the activities of certain 
Committees which,are meant to help tho SimonCommi.sBion in itsenquirv? 
I should like to invite attention to one particular point whieh, 80 far as I 
know, hBR not been referred to in any of the dehatestho.t bave tuken place 
;11 this House in this connection. lAOrd Bil'kenhead. in proposing the np-
. l)oinimep t of .the Statutory Commission. in the. House of Lords, fe} t himself 
('filled, upon to reply to the objections of those who were doubtful whether 
a pnrely Parliarrtentary Commission, oonsisting of Britishers, and Britillhers 
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alone, would afford to Indian8 any opportunity of oontributing to the ded· 
. slons that it might arrive at. He said: 

"It may indeed be very r nabl~ said: ',Are Indiana to be dtmied any opportunity 
of contributing to these decisioDl'!' 

And he replied to this question as follows: 

"It is our purpose that the Commiuion when it villits India should 
establish contact with a Committee appointed for that purpoae by the Central 
Legislature. I pause there to point out that oonsttt.utionally the Central 
Legislature is the body who JJIOIIt authoritatively can appoint members 
from its own M;embers to confer with the Members of tho Comm.il8ion. I &Illume that 
appointment will be made, becau .. I O&IIllOt believe that those who are anxiou. to 
persuade the GovernJlHlnt of thia country that they are fit for a. further meunre of 
aelf'govlll'tUllellt will undertake the deep amd moat. unwiee re.poDlibility of refuaing to 
auociate themaelvea with UB in the firat and genuine efforts which we make to UOII'tain 
the road which we mult tread in common together if we are indeed to reach that 
,oa1. I therefore do not, and will not. aaaume that they win be pilty of the unwildom 
of refuJing to appoint lueh a Committee." 

Why was it, Sir, th",t Lord Birkenhead, whose sympathy with Indian 
8.11pirations is so well known, refused to contemplate the contingency that 
the Central Legislature might decline to have anything to do with the 
Simon COlllDllssion? His object, when he made the speech from which 
I have quoted, was to assure Pa.rliam'ent that it waB the elected representa-
tives of India who would be asked to place their views before the Com-
mission. For him to aBBume at that moment that the Centr&l Legislature 
would decline to co-operate with the Commission would have been to give 
away his whole oase. He could not therefore prevail upon himself to 000' 
yider the possibility of the Central Legislature going against the wishes 
of His Majesty's Ooverrim'ent. If the Central Legislature h6B done what 
HiR Majesty/'s Government did not. expeot it to do or did not wish it to do, 
I ask whether it is constitutionally a.ppropriate, or whether it is politically 
honest, for Government now, in the face of that declaration made by the 
Secretary of State, to ask us to vote money for a body which is not elected 
by the Central Legislature, I know that some of the Members of the 
Indian· Central Committee have been elected" by the other House, but the 
Assembly, which is really the moat representative body of the people of 
this country, hll8 declined to associate itself in any way with this a.tIair. 
Government possess large executive powers. They could, by the exercise of 
t.hose powers, have appointed anybody they liked to confer with the Simon 
Commission. But by ohoosing men from the Members of this House tv 
oo-operate with the Simon COm'mission, they have tried to show to the 
world at large that thoir original expectations have been realised and that 
it is really the Central J"egislature which is co.operating with the Commis· 
Mion. I venture to say, Sir, that Government in doing so have perpetrated 
1\ fraud and they cannot expect us to help them in carrying out their object, 
!lnd thus impose on India and the world at large and make it appear that 
thiF.l House had directly or indirectly reversed its fonner decision. If there 
were nothing else, this cause alone, I think, would prevent the House from 
voting the nmney that Government has asked for. There are, however, other 
Mnsiderations which ought also to n.ake us stick to the oourBe which we 
('halked out in February last. They were referred to by my Honourable 
friend Kumar Ganganand Sinha, Considering the manner in whioh t.he 
Simon inquiry has proceeded, considering the results of that ~ ry, so 
far as the maintena.nce of law and order are concerned, considering what 
happened in the Punjab and the United Provinces, from which I c9me, 
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I think, Sir, we shall be less than hume.n if we did not view with indignation 
t.he attelll'pt of Government to persuade us ~ vote money for .an inquiry 
whioh we regard as an absolute violation of our rights, aa n ry~ whioh is 
meant more to consolidate the position of the Britishere than to advance 
the constitutional position of the people of this country. I, therefore .. Sir, 
sS800iate myself with those who have gone before me and oppose and 
strongly oppose, this motion, and trust that the House will throw it out. 

Ill. II. S. AD,y (Berar Representative): Sir. my reuon for intervening 
in this debate is simply this. I am not opposing this motion siml'ly lUI Q 
Member of a certa.in Party in this House, or 88 one who ha.s akeady 
opposed it before on behalf of my constituency. but I oppose it now alS0 
on behalf of the Government wblch represents that constituency. (Bear, 
hear.) It is a well known fact to this House, and to aU the Membe1'8 of 
fhi", House. I believe, that the Central Provinces Government refused to 
Rend any official witnesses before the Auxiliary Committee of the Simon 
Commission. A demand for a grant for that Committee is 'being made here 
in this supplementary demand. but no official witnenes having appeared 
from my Province before that Committee, I am  justified in assuming that 
th(' indignation which the Honourable Members on this side of the HouRe 
feel against the appointment of the Simon Commission, and the appoint. 
Jnent of the Auxiliary· C ~m tt  for which this gra.nt is being demanded 
hflre, is shared to a certa.in extent by the Oovernnrent of my Province f1lso. 
and 80 I maintain that r am echoing the sentiments of my constituency, 
of my Party. and. to Borne extent. of the Government of the Province from 
which I have come. Sir. for these reasons I have to oppose the grant. 

Mr. Prel1d.ent: The question is: 

"That the deQ1and for a supplementary grant of a 8um not exceeding R1. 5,89,000 
to defray the charges which will come in cour. of payment durina the year ending the 
31st day of Much, 1929, in reapect of 'M: llC Uan tl~ be reduced by Re. 3,02,000." 

The Assembly divided: 

A.bdul Matin ChaudhOJ}', Maulvi. 
Aiyangar, :Mr. C. DUNlolswamy. 
Aney, Mr. M. S. 
Ayyangar. Mr. M. S. Sesha. 
Badi-uz-Zaman, Mauln. 
Belvi, Mr. D. V. 
Birla, Mr. Ghanshyam Du. 
ChamlUl Lall, Diwan. 
Ch t~y, Mr. R. K .. Shanmukham. 
Chunder, Mr. N. C. 
DII8, Mr. B. 
Das, Pandit Nilakantha. 
Dutt, Mr. A.mar Nath. 
Gulab Ringh. Sardar. 
Haji, Mr. Sarabhai Nemchand. 
Hanl! Raj, Lala. 
Tawar Saran. MUDllhi. 
JYl'lllgar, Mr. A. Ranguwami. 
Jayakar. Mr. M. R. 
Jinnah. MI'. M. A. 
Jogiah, Mr. V.  V. 
Kelkar, Mr. N. C. 
Kiawai, Mr. Raft Ahmad. 
l{llnml, Pandit. Hirday Nat.b. 

AYES-47. 

Lahiri Chaudhury, Mr. D. K. 
Ma1a y~ Paiidit Madan !tIoban. 
Mehta, Mr. Jamnaciaa M. 
Miara, Mr. Dwarka Prasad. 
Mit.ra, 1\(r. S. C. 
MooDje. Dr. B. 8. 
Mukhtar Singh, Mr. 
Murtuza Baheb Dahadur, Mauln 
Sayyid. 

Naidu, Mr. B. P. 
Nehru. Pandit, Motila!. 
Pandya, Mr. Vidya Sagar. 
Phoomn, Brijut· T. R. 
Purshotamdll8 Thalmrdas, Blr. 
Bhafee, Maulvi Mohunmad: 
Bhervani. Mr. T. A. K. 
Sidaiqi, Mr. Abdul Qadir, 
RinJ!'h. 'Mr. Gaya Prallad. 
Rinp:h. Mr. NaraYRD Pfllllad. 
Ringh, Mr. RRmNaravan. 
Sinha, Kumar Ganganand. 
Sinha, Mr. Siddheswar Prasad 
Yakub, Malllvi Muhrunmad. ' 
YUluf 11D&II), MI'. 
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NOES-49. 
I  . I 
. ',!AWw. .Am> ,~ha  Bahad,lr ~ ll. 
Alexandtr, Mr. WIlllam. 
'. AUiaotl, Mf.F. W. 
. "':Aahrafuddill Ahmed, Khan Bahadw .. 

Nawab:ada. &yid. 
B.jploi, Mr. G. S. 
Bower, Mr. E. H. M. 
Bray. Sir Veny... . 
. Chalr ~ , MI'. T. A. 
Ohatterjee, the Revd. J. C. 
. COatman, Mr. J.' 
'Cocke, Mr. H. G. 
COagrav., Mr. W. A. 
ac,"wford C l ~ J. D i 
:Crerar. The ,,~ abl  Mr. J. 
De.lal, S~dar Sir .Botnal1ji. 
Brenob, Mr. J. C. 
Ga'rin·.1oDIA, Mr. T. 
. ' Ghaaant.r .. Ali ; Khan, Mr. 
. GbWllla.vi, Mr. A. H. 
Graham, .Mr. L. 
Hyder, Dr. L. K. 
Jowahir Singh, Sardar h~ r 

Bardar. . 
Keanet..Mr. M. 
Lall. Mr. S. 
Lamb, Rr. W. S. 

The motion was' negatived. 

. Lindsay Sir Darcy. 
Mitra, The Honourable Sir Bbupendl'a 
. Nath . 

Mohammad Ismail Khan, Haji 
Chaudbury. 

Moore, Mr. Arthur. 
Mukharji. Rai Bahadur A. K. 
Mukherjee, Mr. S. C . 
Parsons, Mr. A.  A. L. 
Rainy, The Honourable Sir Gentge. 
&jan Bakhsh Shah, Khan Bahadur 
Makhdum Byed. 

Rao, MI'. V. Pandul'anga. 
Row, Mr. K. Sanjiva. 
Roy, Mr. K. C. . 
Roy, Rai Bahadur Tarit Bhullan. 
Sams, Mr. H. A. 
Sanoon, Sit Vict.or • 
Schuster, The Honourable Sir O!!Olge . 
Shah Nawaz, Mian Mohammad. 
Shillidy, Mr. J. A. 
Simpson, Sir James. 
Singh, R,.,I Bahadur B. N. 
St.venson, Mr. H. L. 
Webb, Mr. M. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. O. M. . 

III'. President: The question I ha ~ to put is: 

"That a. supplementary ~ not . ~ d n  Be, 5,89,000 Il'!l granted to the Go'\t8rnor 
Gen8l'l'l .. in CoanaU to defray the cb4I.r&.,. "hleh wlill come In course. of payment 
during the year ending the 31st day of Maroh, 1929, in resf"Ct of 
'MillCell"neous' . ,. 

The motion WIlR udopted. 

MJ.SCE AN~ UR At .lURT~TS BETWEEN THE CEN'l'RAY, AND PROVINOIAL 

GQVERNMENTS. 

The Honourable Sir chorae .chuater: I move: 

.  c ".'nIat A ·I/lppi,emcllta.ry ~lIm not exceeding Re. 1,08,000, he ·1P'BJ¥.ed .,to t·he G'overnor 
General in Council t.o defray tho charges which will come in, r.oorae. of payment 
during the year ending lIle 31st day of M.)rch, 192Q, JP respect of 
'Miscellaneous A U~ n nt  bet, ween the Central and Provincial Governm6Jlts'." 

The motion W8& ~ t( d1 

REFUNDS. 

The Honourable str GeOl'ge Schuster: T move: 

"That a supplementary BUm not exceeding RI!. 4.66.000 he granted t.o the Govf1rnnr 
General in Council to defray the oharges which will eornl! in COUI'He of .JII'YIIlE'nt 
during the year eniling, th~ 3111t day of M;arch, 1129" ilt ~ of 
'Refunds'. !' 

The motion was ad ~, 



DEMANDS FOR IUPPLEMENTARY GRANT. 

NORTH-WEST FRONTIER PROVINOE. 

The BODourable Sir George Schuster: I move: 
"That a supplemental'y 8um not exceeding Re. 86,000 be 

Gener," in Council to defray the charges which will come 
during tbe year ending the 31st day of March, 
'North·West Frontier Province'." 

The motion was adopted. 

BALUCIDSTAN. 

The BODourable Sir George Schuster: I move: 

"anted to the Governor 
In coune of payment 
1 ~ ill respect of 

"That a ~ m ntary sum not exceeding Ra. 17,000 be granted to the Governor 
General in Council to defray the cha.rges wbic'la will corne in course of payment 
during the year ending the 31st day of March, 1929, in respect of 
'Baluchistan', " 

The motion was adopted. 

DELlio.. 

The Bonourable Sir George SchUlter: I move: 
"That a suppl'Bmentary sunl not exceeding RR. 93,000 be ~rant d to the Governor 

General in Council to defray the chMges which will come m course of payment 
during the yeaI' ending the '31st day of March, 1929, in respect of 
;'Delhi'." 

The motion was adopted. 

FOREST CAPITAL OUTLAt. 

The Bonourable Sir George Schuster: I move: 
"That a supplementary Bum not exceeding Rs. 1,000 be granted to the G'overnor 

General in Council to defray tho charges which will come In course of paymell4i 
during the year ending the 31st day of· March, 1929. in respect of 
'Forest CapltiU Outlay· ... 

The motion was adopted. 

COMMUTED VAI.UE OF PENSIONS. 

The Honourable Sir George SchUlter: I move: 
"That a lupplementary eum not exceeding Re. 4.76,000 be granted to the Governor 

General in Council to defray the charges whir.h will come in course of pa.)'DIent 
durin,g the yeal: ending the 31st day of Maroh, lwe, in respect ot 
'OommuUed Value of Pensions· ... 

The motion was adopted. 

LOANS AND ADVANCES BEARING IN'l'EnES'1'. 

The Honourable Sir George SchUlter: I move: 
"That a supplementary ~mn not exceeding Re. 4,31,14,000 be grllnted to the (}overnIJl' 

General in Council to defray tho cha.rges which will come in COU11I8 of payment 
during the year! endinlf the 31st day of March. 1929, In rMpf'Ct of 
'Loan. and .Advances Rearmg IlIt l~ t .  

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Tuesday I the 
19th February, 1929. 
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